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\4\ WRIT PETITIUN NC. OF 1982,

(!
KRISHAN LAL weoe Foarie i

. ~
.‘ IN THE HONYBLE HIGH COURT OF JUDICATURE AT ALLAHABAD< @
( LUCKNOW BENCH)s LUCKNOW: <[y [N

y -~ PETITIONER
' Versaus
UNION OF INDIA AND OTHERS wwes ceene OPPOSITE PARTIES.
* K K KKK K K
> ¢ I NDEXss
Siﬁor T T TDESCRIPTIO. OF PAPERS ~ ~ ~ ~ ~ 7 7 777 T 7 7 T Page No.
i Writ Petition under Article 226 of vee 1 - 8
Constitution of India.
2e AFFIDAVIT e 9 - 10
K. 3 ANNEXURE NO, 1 R 11 - 12
(Promotion order dated 28.11.81
passed by Opposite Party No. 2)
i ANNEXURE NO.2 15 -
(Charge Sheet dated 17.1.81
issued by the Upposite Party No.2)
5. ANNEXURE NO., 3 niky 15 "= 23
(True copy of reply to the charge-shzet
_of petitioner dated 5+2,81)
6. ANNEXURE NO.4 " - @
(P-unishment ordsr dated €.3.81 passed
by the opposite party no. 2).
Ta ANNEXURE NO. 5 sne 26
(Rejection order of appeal issued by the
Opp.Party no. 2 dated 20.4.81)
8e #NNEXURE NO.6 $ee 27 = 29
(Review of the petitioner dated 22.10.81)
Q. ANNEXURE NO, 7 cee 3 =« 32
(Letter dated 7.11.1980 issued by the
Opposite Party No. 2 slongwith extract copy
of Seniority List of Lower Division Clerk).
10, ANNEXURE NO., 8 - 33
( Order dated 24.1.81 issued by the
Opoosite Party No. 2)
ik, APPLICATION FOR STAY ' see 34
12, VAKALATNAMA cee //
: TS " (L!J~/;\>“"
LUCKNOW; \ 1 LA Ay
WU
r —~
DATED: JANUARY.;L\) ,1982. ( R.C.SAXENA )
ADVOCATE

COUNSEL F(R THE PETITIONER
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IN THE HON'BLE HIGH COURT op JUD ICATURE AT ALLAHAB AD

(LUCKNO., BENCH) LUCKNOw
SRIT PETITION NO. ———— O 1989

Krishan Lal, ageq about 431 yéars, se¢n of late
Sri Jagannath, R/0 281/352, Mawaiya,

& q °
" ’-

q £
= A

Ari i

1.\

Lucknow - 226004, ves "o *ss Potitionap
Versus

Le Union of Ind1a, through Secretary Infermation and
Broadcasting, Government of India, Hew Delhi,

2 Administrative Officer, Films Diviuion, Govt. of
India, Ministry of Information anq Broadcasting,
24, Pedder Read, Bembay - 400026 .

3«  Chief Producer, Fiipg Livision, Gavt, of India,
Ministry af Information and orcadcaSting;
24, Pedder Road, Fombay—4 00026,

4, Secretary, Information and 5roadcasting, Govt. of India,
New Delhij.

S. Branch ‘anager, Filmg Div181on, Gevernment of Indig

Lucknow-2360ul.

6,{//é$i N.N. Manda] , Upper Division Clerk, Films DiViSion,

Government ef India, lo/1, Chowrangi Square,
IIIrd ¥loor, Calcutta-7000Ol. <

orl 447, Vasant Gadkar, Upper Divisien Clerk,
Films Division, uovt, of India, Jg, II, New Mission
Compound, Lal baugh Read, 5angalore-06002?.

1 TR, Jaison, Upperp Division Clerk, Films Division,
Government ¢f India, 4/485, Kawdiar,
Trivandrum-69oOOOB.

L/Sr1 K.N. Rastogi, Uppep Division Clerk, Filpg Division,

Govt. of India, Hazratganj, Lucknow-226001.

10.1/6r1 By, Yadav, Upper Diyisioy Clerk, Filme Divisign,

Gevt. af India, Hazratganj, LucKnow-226001.

le Muni Swamy, Upper Division Clerk, Govt. of
India, No. 1, Nev Mission Compound, Lal Baugh Road,
Bangalore—&GOOZ?.
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WRIT PETITION UNDER_ARTICLE 226 OF THE CONSTITUTION OF

INDIA
The above named petitioner most respectfully X

begs to submit as under :-

ool
Ze That the present writ petition is directed against

the order dated 28.11,1981 passed by Opposite Party No., 2
promoting Opposite Party's No. 6 to 11 from the post

of Lower Division Clerk to the post of Upper Division

Clerk superseding the petitioner, who was quite senior

to them. A true copy of the impugned order dated 28.11.81
4q passed by Opposite Party No. 2 is filed herewith is

ARNNEFUR®.NQc 1 to this Writ Petition.

2 That the petitioner on 2€.8.1964 was appointed as a
Lower Division Clerk under the Ministry of Information
and Broadcasting, Films Division, Govt. of India, and

was posted under the Opposite Party No. 9 at Lucknow.

3 That as the petitioner's work and conduct remained

' satisfactory and above the mark, he was confirmed on
the post of Lower bivision Clerk w.e.from 26.8.1966

vide order dated 7.11.1966 passed by Opposite Party

NO. 2.

" BN\ That the petitioner since his appointment has been
continuously working against the post of Lower Division
Clerk to the entire satisfaction of all concerned and

g /, >'%g ¢ there have been no complaint against him till Jan.1581.

That the petitioner has never been communicated

Povia ” i srvice
with any adverse character roll entry and his servi

g faY 3T i 'Dd
acord through out the aforesald period remain
re ~

Contd...B
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unclemished and above mark, His integrity has always

been certificd and has never been withheld for

4

any year. <
<

ol G Tﬁat the petitioner on 28.1.1281 was served with the
charge~-sheet dated 17.1.1981 containing the charge that
hs has not been taking interest in the work and dis-obey-
ing the ord~rs of the superiors. A true cepy of the
charge~shect dated 17.1.1981 is filed herewith as

3 ANNEXURE 0. 2 tot his writ Petition.

J~ 7 That the charge~shect issued to the petitioner digd
not disclose the material or evidence on the basis
of which the charges were required to be proved during

the course of enquiry.

B That the petition:r on 5.2.1981 submitted reply to
the memo of charge, denying the chargesy explaining his
position and requesting that the mewo of charges may be

withdrawn. A true copy of reply to the charge dated

10201981 is filed herewith as ANNEXURE NO. 3 to this

mrit Petition.

D That there aft-r no enquiry whatseever was held by the

.&ﬂﬂg?_;:kktsk Upoosite Party No. 2 or any other officer euwpewered

ig??tf- - ﬂ:‘ffgto hold the enquiry and without fixing any date for
,fh: f@g gbaaring, examining any witness in supportof charges,
X D ks ,
,i§i Pk ; ;}éllowing the petltionsr to cross exemination them and
t;_ ff " = to adduce evidence in his defence in an arbitrary fmamidt
P kN,

passed orders imposing the penalty of withholding of
incrcments for tvo years vide order dated 6.3.1981.
A truc copy of the order dated 6.3.1981 passed by

Opposite Party No. 2 is filed herewith as ANNEXURE NO.4

to this writ petition.

00.\4)0..
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10. That a perusaLLﬂnaexure Nos 4 clearly indicated that
it is non-speaking, eripitic and does not contain '

recasons for holding the petitioner guilty of the o
<

charges.

11, That besldes the above the opposite party no. 2
while passing the order imposing the penalty did not
consider at all th: reply submitted by the petitioner

contalned in Annexure no. 3 and the order dated
A 62,1981 contained in Annexure Nos 4 does not in any
way Indicate that the petitioner's aforesaid reply

was considered by upposite Party No. 2.

12. That the opposite party no. 2 also did not disclose
any material in his order dated 6.3.1981 on the basis

of which he reached to the conclinsion regarding the

guilt of the petitioner.

13. That it 1is respectfully submitted that the imposition
y' of penelty of withholding of the lncrements causes
pecuniary loss to the person concerned and the same
could not have been passed without complying with the
principles of natural justice which had not been done
in the present case.
ﬁfi,{ff Lg?zﬁgsot the petitloner feeling aggrieved preferred an

N

ép§e31 under Rule 23 of the Central Civil Scrvices

t;- i‘ Qéﬂassificatlon Control end Appeal) Rules before the
Y 6 R i tof
W a5 ’}Qpéhsite Party No. 3 on 20.4.1981, who re¢jected the same

.ﬁéi( 4y

~gde order dated 9.6.1981, a truc copy of which is filed

S Ll B! :
. ' hercwith as ANNEXURS NO. & to this writ petition.

15. That thereafter the petitioner under Rule 29 of the
Gentral Civil Services (Classificotion Control and Appeal)
Rules pfeferred a review beforc the opposite Party noe. 4 on

Contdesed

oS }XM1
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22,10.1981 a true copy of which is filed herewith as
ANNEXURE NO. 6 to this writ petition.

16« That the petitioner's review preferred to opposite
4 Party No. 4 and contained in Annexure No. 6 relating
to the legality and validity of th: order dated 6.3.1981
passed by Opposite Party No. 2 imposing the penalty of
withholding tvo increments is still pending and has not
yét been decided.

17. That the Opposite Party No. 2 vide impugned order dated
j‘ 28.11.1981 contained in Anncxure No. 1 promoted the
Opposite Parties No. 6 to 11 to the post of Upp:r
Division Clerk in th: pay Scale of Rs. 330 - 560.

18, Thet the Opposite Party Wo. 2 while promoting ths
Opposite Parties No. 6 to 11 did not consider at all
the case of the petitlioner for promotion though the
petitioner is quite senior to Opposite Party No. 6 to 11
with roference to the date of appointment and confifmation
‘ ,, and also shown se¢nior in the seniority list of Lower

Division Clerk prepared in 1980.

\ 19. That the criteria for promotion from the post of
\ o 3fL9wer Division Clerk to th= post of Upper Division Clerk
- ¥siseniority subject to rejection of unfit. The post

ofTUppar Division clerk is a non-selection post.

| .V 1- s ) ) r{
“ R //Z;\:h.. ‘-»é[[/ 22

20‘\’Tgat on behalf of the Opposite Party No. 2 a

~”éeniority list of all the Lower Division Clorks under
the Films Divisions in the Ministry of Informetion and
Broadcasting was prepared and circulated vide loetter
dated 7.11.1980. A true copy of the letter dated 7.11.31980

and a true copy of the relovant extract of the Seniority

/417%)\_1{\_&(4 : Contd.. .6
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list attached to th: said letter are filed herewith as
ANNEXURE NO. 7 to this writ Petition.

That perusal of Annexure No. 7 clearly indicates that
the name of the petitloner has becen shown at Sl.No. 27
while the name of Opposlte Parties No. 6,7,8,9, 10 and
11 héva been shown at Sérial No. 29, 72, 80, 107, 108
and 143 respectively.

That the petitioner after the clrculation of aforesaid
senlority list made a represcntation to Opposite

Party No. 2 stating that his name should have bsen shown

at Serial No. 7 of the seniority list contained in

Annexure No. 7. The petitioner's said representation

after allowing the persons affected to say 1n the matter was
allowed vide order dated 24.1.1981, a true copy of which

is filed herewith as ANNEXURE NOe. 8 to this “rit Petition.

Thet dus to the order dated 24.1.1981 (Annexure No. . 8)

the petitioner's name stands at Serial No. 7 in the

¢’ seniority 1ist contained in AVNEXURE NO. 7.

24 o

25,

P ,

That the petitioner being mueh senior to Opposite

Party Nos.6 to 11 and the criteria for promtion b:ing
seniority subject to rejection of unfit, has »a
preferential cleim for promotlon vis-a-vis the Opposite

Parties noe. 6 to 1ll.

That the petitioner was fully eliglble and qualified
for promotion to the post of Upper Division Clerk and
the opposite party no. 2 in not considering his case
for promotion acted discriminately violating provisions
of Article 16 of the Constitution of India.

N

e Y

A

%;3)\/ WA é’(‘__ g 5 9\ Contdee.?
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That besides the above the petitioner's work and condudf
throughout being remained excellent and above mark, there
was no material worth mentioned on the basis of which

the Opposite Party No. 2 could have adjwdged him unfit
for promotion.

* That the penalty of withholding of increments vide erder

dated 6.3.1981 contained in Annexure No. 4 could not have
been taken in to consideration for adjudging the peti-

tioner's unfit for promotion in as much as the said order
has not become final as yet and the review under Rule 29

of the Rules is still pending decision.

That the impugned order dated 28,11.1981 in so far as~<it
relates to the promotion and posting of Sri B,N. Yadava,
Opposite Party No. 10, has not been given effect to till
date as he is still holding the post of ' Junior Booker'!
and has refused:%bcept the post of Upper Division Clerk,
That the petitioner feeling aggrieved and having no

other afficacious alternative remedy begs to prefer the

" present writ petition on the following amongst the

othier :

=

WA g G ROUNDS_

(1)
!.)

(2)

(3)

%ﬁ\«}fJﬂifb/’

Becausa the Opposite Party No. 2 by promoting the
Opposite Party No., 6 to 11 without considering the
case of the petitionar acted discriminately violating
Article 16 of the Constitution of India.

Bacause the petitioner is senior to opposite parties

No. 6 to 11 with refercnce to the date of appointment
and confirmationngg been shown so in the seniority list
contained in Annexure No, 7, has a preferential right to
be considered and promoted to the post of Upper Division
Clerk.

Brcause the criteria for premotion to the post of
Upper Division Clerk is seniority subject to rejection

N A Contd...8
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of unfit and the opposite party noe 2 coculd not have
promoted the petitiocner's junicrs without first adjudging

the petitioner unfit for promotion.

(4) Because the petitioner has not been adjudged unfit for

promotion by the Opposite Party No. 2.

(5) Because cven othervwise there was no valid snd firm

material before the opposite party no. 2 to adjudge

the petitioner unfit for promotion and the penalty imposed

vide order contained in Annexure Noe. 6 could not have

\, ' becn taken into conslderation as the review against it vas

pending and has-not yet been decided.

¥HEREFORE, it is most respectfully prayed that the

Hon'!ble Court may graclously be pleased to -

(a) issue a writ, dircetion or order in the nature
of certiorarl quashing the impugned promotion
nrder dated 28,11.81 contained in Mmnexure No. 1
promoting the opposite party Nos« 6 to 11 to the

post of Upper Division Clerke.

(b) 1issue writ, direction or order in th: nature of
mandamus commending the opposite parties to promote
the petiticngas well as nthers legible for
poo ok Fon: Wedt Bat B 11,81 on Ghe baste of the
criteria of seniority subject to rejection of unfit

with all consequential benefits admissibkle to him.

é%i;//
' p I‘ L"f/// {1
Lucknow:Dated: (fj;i 5¢j5ﬁ _}[v
January 17 , 1982 ( R. G, qﬂi& )

JADYO CA’I‘E X

COUNSEL FOR THE PETITIONER.

K/ \‘,L\/r ‘/4;{” -s@&’\_u_:;*/ A

. 4 ~ 2
i R ol g A
NS //( \}/K( = A

A Y

| N




= 9 - @
’¥

IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD.

i ( LUCKNOW BEWCH ), ¢ LUCKNOW : ﬁ{,
WRIT PETITION NO. OF 1982,

L."
HIGH COURT

ALLAHABAD
LI -~/
KRIBHAN LAL Cves g7 PETITIONER,
VERSUS | »
UNION OF TNDIA AND ANOTHTR OPPDSITT BRTIES

\  VRIT_PETITION UND7R ARTICLE 226 OF CONSTITUTION OF INDIA

v e v numu.n 7 e £

I, Krishan Lal, aged about 4l years, son of late
Shri Jagannath, res:dent of 281/352, Mawaiya, Lucknow-226004

do hereby solemly affirm and stote on oath 2s under:-

1. That theo Jdopunent is the petitioner in the above
noted writ petition and is fully conversarnt with the facts

of the case deposed to hereunders

@
A

2o That the contents of paras 1 to 28 of the writ-

petition are true to my own knowledge,

3e That the Annexure Nos. 1 to 8 are the true copies

and the deponent has compared them with their originals.

LUCKNOWs %) ,37\{“,& Z}E gt

Dated: January 9\:’7 , 1982, DEPONTNT.

¥

: “* Rl
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I, the deooneat named above do hereby verify that
the contenis of paras 1 to 3 of this Affidayit are true

to my own knowledge,

That no part of it is false and nothing material

has hteen concealed, so help me God,

Lucknows / %ﬁz\f}’f\.:’é/
- DEPONENT,
Dated: January'1;7 91082,

I identify the deponent who has
signed before me,

( R.C.SAXTNA )
Advocate,.
Solemnly affirmed before me on J anaury ;?) » 1982

at & 20 Qelle/pele by Sri Krishan Lal, the

(/

- deponent, who is identifieq by Sri R.C.2nxena,

Advocate, Hich Courty Lucknow Bench, Lucknow.
I have satisfieqd myself by eXaming the deponent

tha* he understands the contents of this Affidavit

which have been reaq out to him and explained by me,

: o
N A, L e 7]
£ ""W"\:' A :

¥ Rig}. Ouri Ap 3%
g u"knnw > .A‘JAM’

s TRk

';1& " \ Z

N By b J #4{/?0 s

B ‘*w./ / :*7
%, 5 ~."-' '/J.v,; )
¢ :;'\.e.
= b -

.;,‘\ \»1.
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HON'BLE HIGH COURT Of JUDICATURE AT ALLAHABAD.
( LUGKNOW BEJCH) LUCKN OWw

bz ®
s
=

% ks
WRIT PEIITION NO. 0F 1982 F
_ KRISHAV LAL WS o, A PETITION'R
o0 VERSUS
UNION OF LiDIA ASL AsOTHER S by 0PPOSITE PARTIES
— A EXURE N0, ]

No.A-12021/1/81-4£ST, II
. Film: Division s
Ministry of Information « Breadcasting
Gevemment of Iadig

24 -Pedder Road -Bombay-2¢€.
Datzd tre 28th November,81.

R ORDER

The under-mentioned ofticials appointad as Upper-

. '.,

Division Clerks with effect from the datad mnti-n~d against
rach: -

1. Shri K. .Rasto.i, Permanent Lower Divisioa Clerk ip the
Distribution branch Office at Lucknew In anpainted t officiate
L u%reb‘bivhﬁﬂwr lead 4l the same Branch on regulay pasis
with imm:diate effect,

2+ BShri H.K.Chaterjee, Perman=nt Low=r Divisiog Clerk in the
-Distribution ofiice at Calcutts is appointed to officiate as

3
TR o+

:ﬁf:w;«;ixypper Divisio: cl-rk In th= same Branch on r“gular basis
» ¢ » \

| T A ?f?th efiect from 22.4,.8].
{t' %;e 3L§ Shri D.N.Iadava, permanent Lower Division Clerk in the
i h et “
i1e % B s & .
;?) ZK;Qila/aeiﬁprlbution Branch office at Lucknow 1s appcinted to officiate
{f R { n7;ﬁ§f Upper Division Clerk in the Same Branchl on regular basis
‘,_\_\ ”‘)’ /l“ o *.A\\'

A with imrediate effect.
4. Ghri T.K.Jaison, permanent Lower Division Clerk in the
Distribution Branch office of this division at Trivendrum is
appointed to ofriciat- gas Uppr Division Clerk in the same
branch with effect fron 2¢11.1981, Vice Shri S.S.Nair,
appointed as Accountant.
9. Shri A.T.Vasantgadkar, 0ffg.Jr.Booker on ad-hoc basis
in the distribution branch office af this division at

Hyderabad is reverted to the post of Lower Divigigp Clerk

highan 1<
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v and appointed to officiate as Upper Division Clerk and
tr-nsferred to the Reglonal Prcduction Centre at Banglore
on regular basis. His appointment is in the public interest
and he will be entitled to the T.A./D.A. etc.
6. Shri K.V.ciewas, permanent Lower Division in the distri-
bution office of this division at Calcutta is appointed to
s ofciélate as Upper Divisioan <Clerk in the Regional Production
Centre Calcutta un regular pasis, with &m ediate aff=ct.
7. Shri d.i.0andal, permaneat Lower Division Clerk in the
Distribution branch ofrice of this division at Calcutta is
appointed to ofiiciate as Upper Division Clerk in the
{ Regioaal Production Centre, Calcutta with imrediate effeect.
8. Shri M.Muniswamy, Offgg.Lower Division Clerk in the
distribution branch office at Banglore is appointed t:
ofiicidate as Upper Division Clerk in the Regional Production
Centre, Banglore on rsgular basis against the vacancy
reserved for Schaduled Castz with imnadimte effect.

The officials mentioaed above edcept Shri T.K.Jaison
and Shri d.N.Mandal will be on probatioar for a period c¢f two
years from the date of their appointments, which may be

- exteaded at the disrretion of the appointing authority.

5d/ -

( NoNsSHARA )
Administrative Officer

éipy toi-

1%' 411 the Ofticials mentioned above.
2 el gﬁ,fZ. The branch Manager, rilms Division, Luckaow (Two copies).
— Lye=¥, -do- ~do- ~-du- Calcutta( -do- Yo
27 T9rak. -de- ~-do- -do- Trivendrum( -do- Ya

' S~ e -do- -do- ~do- Banglore (-do- v
&8s The Producer, Bastern Region Production € ntre,films Divn.
Calcutta.

7. Offic-r-in. charge of Distribution.
8., Personal files.

9. Coafideatial files.

10. Office order book.

TRUS (OPY
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Ii THE HOw'BLE HIGH GOURT Of JUDICATURE AT ALLAHAZAD.

( LUCGaLOW BENCH ): LUCKVOW 3

WRIT PETITION NO. OF 1982,

KRISHAV LAL oo veoos PETITION®R.
VERSUS

UNION Of IJDIA AlL AVOTHER coses OPPOSITY PARTIES.

ANN 5AURE_N0.2

COU FID@ TIAL

NU%€-13013/10/80-Vig
Films Division
Ministry of Information and Lrodeasting
Goveram-at of India

.‘[ 24-Dr.Gopalrac Deshmukh Marg ,Bombay-26.
Datzd the 17th January, 1981

) MEN ORANDUM

shri Arishan Lal, Lowsr Division Clerk

Films Divisioa, Lucknow is hercby informed that it is propos=d

to t ake action against him under Rule 16 of Central Civil- l
Services(Classification, Coatrol and App-al)Ruies 1965. A |
statement of imputations of misconduct or mis-behaviour on

which action is propos<d to be taken as m=ntioned abov= is

cnclosed.
Lk

k 2. Shri arishan Lal 4, LDC is herby given an
apportunity to make such repres=ntation as he may wicsh to make
agaiast the proposal.

#Z§§§>’ - 9;7% If 3hri Krishan Lal falls to submit his repres-ntation
Ve /' ) )

ihif S w1thﬁp 10 days (tendays) of the rec ipt of this hemorandum, it

ﬁ‘ o
1

4§u¢¢1 be pr=sumed that hu has no reprp‘entatlon to make and

?»)*’ / / orderﬁ will be liable to be passed against Shri Krishan Lal,

R,

r——

ex-parte.

4., The receipt of this Memorandum should be acknowledged
by Shri Lrishaa Lal.
Sd/ -
( ¥.N.SHARVA )
To ADiIN ISTRATIVE OFFICER

Shri Krishan Lal, LDC,
Fiims Division, LUC&JIOW.
IRUs_COPY

e

B e
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STATw{EBNT Or IMPUTATIONS OF MISBEHAVIOUR OR MISCONLDUCT ON THE
PART Or SHRI KRISHAN LAL, LOWsE DIVISION CLuRK, FIL:S DIVISION

_I;J LJL/..L".;L\* \)E‘V ®

Shri Krishan Lall while functioiing as Low:r Division-
Clerk in the Distribution Branch ofiice af the Filws Division at
Lucknow during the year 1980 was allotted the work of maint-nance

of ledger accounts of the exhibitors and allied it=ms of work.

It has been cobscrved that the sald Shri Krishan Lall has been
deliverately @<laying coampletion of the allotted work which in
turn causes hardship to the Accouat-nt in reviewing cases of

outstanding dues from the eanibitors. It has also o2en observed

that the said 8ri Krishan Lall in in habit of misbebhaving in

N\

office by lossing his t-mper, using unparliamentary language

jgainst his sup-riors when his shortcoming ar: brought to his
ébtice so also misobeying th:c orders of his sup~riors and
r-ading nove:ls etc. during office hours. When call=d upon to
axplani vide Memorandum No.C-13013/15/80-Vig. dat:c the 3rd
Decemb:r, 1980, the said Shrl Krishan Lall tried to =vade the
main issue and raised soms irrelevant points and asking for
copies of complaints lodged against him by his superiors,
which are absolut-ly unaccessary at that stage for submitting
‘i}yhis explanation.
A In view of the facts mentioaned above, it 1s imputed
that the said Shri arishan Lall, is not taking interest in his
work, disobeying the order of his superior, misbehaving in
of fice. H> has thus failed te maintain demotion to duty and
has thereby contravened the provisioas of a Government Servant
and has thevody contr vencd the provisions of Rule 3(1i) (1%)

and 3(iii) of Central Civil Services (Conduct) Rules 1964.
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LI THE HON'BLE HIGH COURT 0r JJDICATURE AT ALLAHASAD.

‘Y

( LUCKJOW BRE.CH ): LUGKNOW 3

WRIT PETITION iO. OF 1982,
KRISHAN LAL e PETITION"®R
o VERSUS
U Iuw O INDIx AWD AvOTHZ s OPP0SIT% PARTIES.

Al saUdRY NO.3

To,
The Admninistrative Offic-r,
A Films Divisioa (uovt. of Iadia),
iinistry of Iaformatioa « broadcasting,
24- Peda-r Road,

Through: The Branch hanag:r,
Filzns Division,
Luckaow Branch,
Luckaowe

Resp cted Sir,

With veferaac- to your coafidential m-:morandum no.

(-13013/15/80-Vig, dated 17.1.1281 r:c2ived by me on 28.1.1981,

I au to subumit ay repres:atatioa ag o Llow for favour of your
;M’ kind consid-ration:-

Le That the allcgations aad imputations made against me are
tutally false and frivolous aad the same have been made
b-:cause ol c-rtain pr-judices and ill-will having beern
nurtursd against me becsuse I hapven to be a m-mber of
the wchedmled Caste.

2. That‘I was appointed as Lower Division Clerk in the

{{Z;:f’: f _r N Films Sivieion on 26th August 1964( i.0. more than 16-
e/ o ' ?ﬁ' years, .ago) and since thea I have been perf =rir  my
4 ‘l&} duties to the full satisfaction of my sup-riors ad
#illféijiﬁ before this I had jev~r been called upon to explain my
" LRSI o conduet for any lépse on my part.
. That as regards the allotment of work to me. I was

assigned the follwoing duti-s vide letter No. Adm./4/1/78/L
~dated 7.6.1978 of t he Branih Manag=r, films Division,

e e
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Ministry of Iaformatio) and Brodvasting, Government of-

India, Luckaow a copy of which is enclos=d as Annexyre I

for a ready rzfer nees-

(1) Haiat-nance of Ledg v No. II( No. 501 to.933) in all
respects, i.c. posting in Ledg-v, roviaw of out-

St

8b)

S

ncilg duesy iscue of reminders, t legrams, r-gd.
notices ete. aad r levanc correspondenca,

(11) Pr paratioa of debit/credit not-s and posting £ e -
of ia the r-levant regist rs and toial of rogist-rs
etc.

(111) Any other work ailotted by the Accountant/Bran ch-

danag :r in cas: of exig-nci-s.

That it has been allegeé that I havs besp drlib2rat~ly
delaying completion of the ailotted work, which in tumn
causes hardsnhip to the Accoantant in v-vi:wing cases of
outstanding dues from the exhibitors and also adv~rsely
eff cts recoveries of dues from exhibitors. This alnga;
tion is wholly incor cct and fals~ and is not base~” on
facts. I have never, knowingly or unknowingly, d=layed
any official work allotted to e, Instead, I have nevor
shown any der liction of duti s and megligence in the
discharge of. As a matt-r of fact I have always discharged

my official dutiss promptly, quickly, dedicat=dly and

faithfully. sy disposal of work has always been above !
average. In this conaection I ciclosed hevewith g
statement(4nacxure II) showing details of work done by me

in the moaths of Septuemb-r, Octob r and Nov-mber, 1980.

Items. No. of moathly average.
i) Lettors 4
ii) Invoices 408 |
fix) Cr-ait wotes 34
iv) Deait dot-s 73

v) . Ent.i-s of cash book
in Ledger ko. II 127

Besides, I also did the following wovrk during the same

TR R T SR T T Ty e e e e ey, e 0 v ]
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¥
periods -
Sl.io. Hame of work ___Work doae during  Total Monthly
wr _ . Sept, Oct. HNoys8O =~ _ . SVSTEAge.
1. Calculations of Debit/
(redit not-(Revision in
pentals ) 26 66 30 122 44
2. Calculatioas of D:bit/
v Cr=dit wot=(Re¢visina in
regtal se 22 17 18 57 19
3. Pr:pa-atiois of both/
debit/cr-dit not-s of
Tel-gram charg-=S. 20 10 20 50 17 ”
4, Pr-paration of Debit/
Crcdit notas of Retision
\ rafitals. 26 68 50 122 49
5. Pr parations of D=bit/Cradit
\ Not s of postag+ charg:s, 22 17 18 57 19
¥ 6. Pr.paratiol of Debit/Credit
not & of Rly.fr-ight/wharfage
Bearing/I.30nd charges. 86 59 55 199 66
7. Typing of lett:rs s-lLf
_ Ledgvrs. Ta 16 48 136 46
8. Balancing of Lw-dg:=r every
month. 378 378 378 1134 378
9. Entri.s of incoming ch~ques
/Drafts in Ledg v vos II 174 188 114 476 145
.10. Entri s of Debit/Cr=dit
e Y notes in Ledger €v Ty
P moath. g2 86 19 77 26
1l1. Entering D-.it note in
Debit note reglsters ev-ry
month. 85 T 61 217 71
12. Entering Cr-dit note in
Cr<dit not» registers
every month. 26 53 23 102 34
O That out of the duti-s allott d to me vide letter No.
Adm.41/78/L, dated 8th Jun:, 1978 th- following works
and somc of the works of the tabl:'s of Sri Radbhey Shyam
¥ 2,
’ /df,”’LDC (Ledger Ke per) and Smt. Devyani, L.D.C.(Ledger-
-y [l f3-1coprs no. III) have been taken over by the Accountsnt

and are being done by hims-1f since 7th June, 1978
for the recasons best known to him: -

(1) Revi-w of outstanding dues.

.
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49

(1i) Issue cf reminders, tolegrams and registared notices.

- TG 5:\0

(iil) ALl corrvspondence in direetly dealt with and dictatad

By the Accoartant and is not given to the us for
disposalj
As cuch th- respousibility for revision of cafes of out-
stancing dues from exhibitors anc subsequent rocovebinss
of duss from cntirely T sts with the Accountant and not

on M.

That the allegatloas of using unparliameatary language
against mwy supvriors and Teadiag novels etc. during

of rice hours is totally fals: and baseless. In facts, L
am buing pers cuted, humilated and mentally tortured by
my sup@riors, especially the Eranch Manager, and the
Accountant who have developed unn-cessaTy projudices
agalnst me on caste pasis. In this connection I had
sent a complaiat dated 27.10.80 to high-t authoriti’s.
It was only aéxnowledged by t he Welfare Officer, Films-
Division, Bombay vide his lett v Jo. 11011/P¢/80/000
dated lO.lL.QO, byt i1l luck would have it, no action

has be=n takin SO fare.

That the allcgations of misbehaving and disobeying
orders of my supcriors 1s also totally falsey which is
corroboratea from the fact during & long tenur  of my
16 years of meritorious serviee. I have nav-T been
charged of such an allegations. As a disciplined
Gov-rnment s rvant I cannot =ven think of indluging
into acts of insubordination and indiscipline like
mispehaving with and disobeying the ordars of my
sup-riors. Had, I ov.r amisbehaved with my sup~rior
offic Ts or would have disobeyed thelr ord2Ts, disel-
plinary action shoulc have peen taken against m then
and there, which hes nev -r been done 12 the past

during the 16 y-ars of my service as stated above. NOW

B
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the Braach iana. v Lucknow and the Accountant who have

Y
déveloped caste pr-jud ces ag:inst m are trying their
best to drag me intu such f als- and bascless allegations.
8 That it is eatirely wroag to say thqt when I was cesalled

upon to explain my copduct vide memo. no. C-13013/15/820-
Vig. datca 3rc Decemb ry, 1980. I tri~d to evade the main
issuzs and raiscd some irrelavant point and ask2d for
copl s of complaints lodged against me by my sup riors
which ar ®ald to be absolut:ly unecessary at that stage
for suobmitting my explznatioa. I am really surprised to
find that when I acted according to rul:s and ordinary
nffic: procsdure I correctly reqursted for certafn
clarificatioas and copi:s of ddcuments which were

absolutely essential for submitting my explanation, it

e gk

is dcducedu that it was unccessary and irrclavant. I
leave this issue for your kind consideration wh-th=r

a poor scheduled caste clerk caanot dame to seek clari-
fications an certain ambiguous issues and request for
copies of relefant doa ments to prepare h's explanation.
It is really unfortunate that he is being denied from

ordinary natural justice, even think of mnisbehaving

/ with my superior officers 6r disobeying their orders,
I strongly refute the allegations and submit that if
any r-port has been sent to high-~ offlcers by the

learned Branch ianager, Luckaow, in this regard, the

same is unfounded and contr ry to the factual positione.

9. | That so far as I ean mame out, it appears that the
learned DBranch lanager and others conc rned for preju-
dice * apainst me bscause I have filed a writ petition in
the Hoa'ble High Court, Lucknow, seeking justice in the

mtter of my promotioan vis-a vis promotion given to my

junior col:eague, particula~ly when there is the pdlicy
of the Government for res rvation in promotion for the
Scheduled Castes employees. In this writ petition among

others the Branch Manager, Hazratganj, Lucknow, is also

[ SAe Il




~

o A
a partye This seems to have aanoyed my superiors and
therefore, 1 have peen made a victim of this memo. of

felse allegatlionS. NO

that they have T

view to pre

petition oF

I enclose an extra

writ petitlon as kn

persual.

In view of the

request you kind Ly

-t

for my explanation

highly obli

Bnc Os
Dated FebruaTy Oy

Cop¥ forwarded foT
1. a0 advance copy
wioms Divisiod,
information and

2
Films Division,
intervicw with
COHSiderqtion.

~
A }

f"“;‘!‘i_é v X
o "(E}Q!COpy also
- ~and TribesS,
Cawith the

) iy
. nl 10
b
(i
53 /2, AB)
L ey (4)

' L
AP

is fo
GoVv

TRUE WPY_

\

Ao s

ssuries we t

a8 atated aGOVE.

1981,

Adv-nce copy is als

following

Annexure 0oe
xare AOs ¢

twithstanding this, 1€ appears

sken r-course to this simply with a

o withdraw 1y sald writ-

to demolish Ty case brought out therein.

ct of the relevant para of the

nexure IIT for f avour of youT kind

facts shat-d acove 1 would most humb Ly

to withdraw the mEeMO. issued to mwe galling

ond represent tion, for which I shall be

ged to you.

Yours fatthfully,

3a/-
( KRISHAN LAL )
La D« Es
office of Kilms Divisione.

Branch Hazratganj, Lucknowe

iaformation and necessaty action to:-

is forwarced to the Administrative officeT,
o4 - Pedder R~ad, Bombay -400.02¢€ for
necessary actione

(HIEF PRODUCR
ce to Wy personal
athetic

orwavded to the
raferan

him on 2 ot Bombay for SywP

gchaduled Caste
1hi for along=

igsion=Ty
am, New De

rwarded to the Comuw
t. of India, R.K.Pur
enclosures:

Le

of writ of High Courte.

27.1_0.80-
sd/-

( Krishaa Lal )
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3 17 1 4 5
OCTOBER 1980

NIL 15 15 NIL TIL 408 308 NVIL NILT 537 53 WIL 72 72 WIL WIL 147 147 WIL --
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22 _working dayg

VOVEMBIR . 1980
NIL 48 48 NIL NIL 408 408 NIL, NIL 24 24 NIL NMIL 61 61 NIL NIL 114 114 ©NIL -
DALLY. AVERA
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23

T2 19 1 3 19
MOTTHLY_AVERAGE. e
46 408 34 73 127 L
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By FHR mon
( LUCKNOW BINCH ) : LUCKNOW
WRIT PATITION NO. OF

’ Shri Krishan Lal

L2 B

Versus
The Union of India and another
ANWEXURE NO. 3
A
Para nos 23——-———(Extract copy).
. ,

23. That as already stated the action of

Nn
N0 »

2 in promoting the

Junior Bookers is iatended to caucse

petitioner. The petitioncr was not afforded
»f promotion deliberately
1at t he

annoved with the petitioner and mever

of the

~ of petitioner in

afnoresaid Branch Mansg r ©Ori G.K.D.Nag

of making allegations ag inst t he

the petitioner!s promotion on the

capacity as Upo~r Division

1

the Administrative Offic-r, Films Division,

promote the petiticners

Tras

copy

& Sd /-
y 5/2/81
Krishan Lel )
LDC

rospondent Noe. 4 on the

want

[
am

N
\
!

BLE HIGH COURT Or JUDICATURE AT ALLAHABAD.

|9801

Petitionere

Respondents.

tLhe resvondents

basie of the

lose and Injury to the

with the right

nd maliciouslys. The fact of the
pressnt Branch Manager Sri G.K.D.Nag was
want«d the promotion

ny way and as a mattzr of fact that the

to the extent

petiti ner and disapprove
officiating ®asis in
Clerk. The petitioner believes
that the aforesaid Branch Manager has positively requested

Bombay not be
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No.AAm.41/73/1L
FILMS DIVISION

MIN ISTRY OFf ILrFORMATION & BRO-DVASTING
GOVERWMENT Ot INDIA.

Hazratganj, Luckaow.
Dat=d the oth June, 1978,

Subjects Duty List of Ledger {oepers,

The d t?ilb of L)uty List L)f t he L(:dér_)r K(-‘-ﬁpers ape
given celow: -

Ladger keepers I (Shri Krishan Lall, LeD.&)s-

1) He will b~ pmalntaining the Loedger No. II (Wo.501 to
~ . 5 % [3
233) in all respects i.e., posting in Ledger, Refisw
of outstanaing cdues, lssue of erindnrs, T~legrams,

Leglsterad Notices etc. and r:levant correspundence.

1i) Pr-paration of Debit/Cr~dit not-s and posting thereof
in the relevant Reglsters, Total of Refisters etc.

) Any other work allotted by the Accountsnt/B.M. in

cas? of exengenciss,

ii

e

Ladger Keeper II( Shri Radhey Shyam) L,DeCe)t=—
1) He will b= =ain a2ining Ledg~r No. III{ No« 934 to on-

wards) with all th: relevant items of work as

mentioned against Ledger no. IIL, above.

11) rosting of all the Invoices in the Day Book and total
the I‘C(j’:f .
ii1) 4ny other item of work ailottad by the Accountant/B.}.

Ledg .r Kecper IIT(Xn.C.NeDevyani)LeDaeCe)s—=

1) She will mai~ ain Ledger No. I (No. 1 to 500) with all
the 1t-us of work as mantioned above agaiast Ledger

%#3; No. LL abovVea
AL ‘\ e
2 1i) Preparation of Challans and maiatenance of Transfer—
‘_k\\ JC Lrﬂ\;&l .

‘L}ii) dny othsr item of work allott :d by ths Accountant/B.M.

in case of exeng-nciess

vy &
;f&{h This Duty List is eff-ctive
= from 7.6.1978,
8 /-
( R.P.SHARA )
IC; BRAN CH ¥ AN AG #R.
Le Shri Krishan Lall, L.D.C.
Z. Bhr1 Raghey Bhyam, L.D.C.
3. Kum. C.d.Devyani, L.D. .

TRUE LOPY
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IN THR HOT'BLE HICH COURT OF JUDICATUI® AT ALT.AHABAD.
(LUCKITO! BTINCH) : LUCKWOWs
WRIT PITITION YO. OF 1982,
KRISHAN LAE e e PITITIONTR.
VE25US
ONINT OF I™DIA 47D ANOTHER OPPOSITE PARTIES

ATTEXURE, 0. IV

\ N0,C-13n1R/15/80-Vig,

‘ Films Divisinon

Ministry of Information & Broadcasting
Government of India.

24—DT‘.G.D€ Shmukh .M"‘lrg ’
Bombtay- 400026,
D=ted the 6th March, 1981,

HEMORANDUM

RTAD:~ 1, Memor ~dum 11n.C-13013/15-830-Vig, dsted t he 17th
January 1981 issued to Shri Krishan Lal, Lower-
Division Clerk, Films Divisinn, Lucknow by %he
Administrative O0f7icer, Films Division, Bombay,

=ii;~i 2eletzer d tes :he Sth‘ng: 1981 from Shri Krishan-
e 2 N Lal,y L.D.C.y Films Division, Luckrow addressed to
= fﬁ\ the Administrative 0f7ic~r, Films Divisinn, Bombays,
’ )(vl f.;:\\‘
A “i tescse
T3 A
’ iof Q.RDIER

REDIER. 19 f2—irmmas 3 Memorandum Wo, C-13013/15/80~Vie.dated the
17th January, 1981 was issued to Shri Krishan Laly L.D.C. Films
Division Lucknow by the undersi=red 1 ormine h'm of the
proposal to take actinn acsinst him under rule 16 of Cenztral-
Civil Services(Clari®ication, Coatrol and APpeal) Rules, 1965,
on the basis of statement of impu¥ating of misconduct of

misbehaviour attached to the g 34 mena andum and givine him

an opportunity of submittine hig written representation within

the ten da2ys of the rece=pt tiereof

Il e

WHER7AS the g2id Shri Krishan 1al submitted hig writren

represent:tion dated *he 5th Febe 1981 denyine 211 the

allegations eominined in the stetere nt of lloutation of mis-

conduet or misbehaviour attachead

% Pl —

to the memor andum cilted above,
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AND WHEREAS having regard to all the facts and
circumstances of the case, the undersigned has come to the
conclusion that there is no doubt that the said Shri Krishan=
Lal has not been bBehaving properly and is also having the
tendency to undermina the authority of the Branch Manager
Films Division, Lucknows Further the facts mentioned by the
said Sri Krishan Lal iy his written representation such as
become he belonegs to scheduled caste and beecause he has
filed a writ petition seeking justice in the metter of
promotion have no relevance %o the mid disciplinary proceeding
initiated acainst him, There is also no substance in his
statement thst being a scheduled easte he cawnot seek any
clarifications This is because the nature of complaint was
made known to him and for giving explanation against the nature
of complaint, copies of compalsints are not considered necessary
as at that sta~re disciplinary action was not initiated against
him. Consicdering all these facts, the undersigned is of the

view that ends of justice will be met if the penality of

withholding of t wo increments for a period of two years

2
. without cumulative effect 1s imposed tn Shri Krishan Lal,

Lower Divigion Clerk,
NOW, THEREFORE, the undersiened accordinely hereby
orders thav the two increments of shri Krishan Lal, L.D.C. at
present working in Distributi on Branch 0ffice of the Films-
Division at Ludknow be wi*hholo for a period of t wo years
without cumulative Qﬁ?ect. "5§§\

:‘T.a- ,-“_‘ = ;o Sd/"

?;:;AQ‘“ = 5% (N.N, SHARMA)

1, ;z/ }r#ﬁ B Ad,;nlstritlve Officere

N0.C-13013/15/80-Vig, Dap@?ifhe 6th March, 1981, |
Copy forwarded to Shri Kpfshan Laly L.D.C., Films Divn.

Lucknows. o b 3

Sd/ -
( N.N,SHARMA )
TRUE COPY_ Administrotive officer,

)/nsw/ 2
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IN THE HOV'BER® HIMH COURT OF JUDICATURE AT ALTAHABAD,
(LUCKNQW BENCH) ¢ LUCKNQ"s

WRIT PETITION MO, OF 1982,
KRISHAN LAL ceee PETITIONER
VERSUS
UNION OF INDIA AND ANOTHER sees OPPOSITT PARTIES,

ANTELURE NO,5

e v —

No;c-13013/15/80—Vig.
Films Division
Ministry of Informatinn & Brondcasting
Government of India,

\ 24=Dre G, De shmukh Marg,
Bombay 40n 026, :
2 Dated the 9th June, 1981,

MEMORSNDUN

>

With reference to his appe-1 Wo, K1/8C/81 dated the 20th
April, 1981, shri Krishan Lal, Lower Division Clerk is informed
that the Chier Producer after careful considerstion of it has
rejected his Appeals The Chief Producer has, hOWever, observed
that Shri Krishan Lal hgzg not yet been given an undertakineg that
he would improve his behaviour in future as adviseq to him when
_\ﬁ@ met Chief Producer last in Bombay,
=

8d/ -

( NN, SHARMA )

Shri Krishan Lal, Administrayie Officer,

Lower Divisinn Clerk,
Films Division,
LUCKNOW, _

LRUE COPY

Vother Ny
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IN TH® voN'BLm HIGH COURT oF JUDICATURE AT ALLAHABAD,

( LUCKNOW BENCH ): LucKmow '
WRIT PETITION WO, OF 1982,

— s -

KRISHAN 1AL seee oo PETITIONER
VERSUS

UNION OF IVDIA AD AYOTHRR e OPPOSITE B RTIES,

ANYEXURE NO, 6

Né.KL/FD~Lko./SC/81, Dated 22-10~1981,

To

The Secretary tg Covernment of Indin,
Ministry of Information & Br02dcast1ng,
NEW__DELHT 110001

e

Throuech: PROPER CHANNEL,,

RE: Appeal against the Ex-party awarded punishment,

S T R K T

<

Ref:Admin strative Officer, Memar andum No.c-13013/15/80~Vig.
dated 6+h March, 1981 gerved to the undersiened on

= _-—_.-._-_-.-—..,_.-—_-_—-:———_.—_

the below noteq f Cts and groundg qs un~Elng_§E§géL_qgainst

the above orders of the Administrative Officer, Films Division,

Bombay, The reference #n sought permission, recelved from the
Chief Producer, Films Division, Bombay is a1g0 enclosed (wo, C-
13013-15/76—Vig. dated 10th Sept, 1981 received on 29thp Sept.81),
(1) That an appellant 1s = deligent, industrioug ind

harg wWorkine pergonsl of the Lucknow O0ffice ang have g

Meriterions ang creditable Services of about twg decades

2t his ¢redit =nd hag Worked wit h full devotiong and

Concerutatinng M4 has nevep received any dversity

ﬁqfﬂ,4qgf before it l.e¢ since 1971 to 1981,
2L

;;ij/ﬁjizé) That g Demorandum no, 13013/15/Viq.

e
\

A

doted 17th Jan, 197
was served op the appellant fopr the

first time only in
return when he mage requests for his
Proper civi]l behav ioyp from the
3) That the 11llegeq Allegnty et |

/f‘ff WA /_\(
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upon prejudielal ‘and diserimim ting & racial based
feeling with collsion of-Local.Brsnch Officer were
emphatically denied categorically duly supported with
all evidences, documentary, circumstaneial and others,
but instead consider the subst ntial submissions the
appellant has been ex-party infested, fabricated

forcibly thursted punishment of Wwithholding two years

increments in addition to the above pynishment, v ith-
out proper enquiry or hearing to the appellant or
atiending his represenntions, The following Porced

punishment have also been impecsed s =-

a) Promotions is not beine allowed ( as Upper Division

v —

Clerk) since 1977 ye ry and contineous supersession®
in cromotions are being made by promoting to the
Junlors heglecting my senlority, long experience,
merit & all reservotions orders meant for the
DOWN_TROD™S., issued by the Ministry of Home-
Aff21rs/Cabinet Secretariat and also in violation

of Expression/gpirit contained in judeement by the

o~ Hon'ble Supreme Court of Indin on 14,11480(5¢-1980) ,

b) Proper seni-rity serinl has 10t been assiegned in
accordance with the reservations orders meant for
the Scheduled Castes/Tr"wes as directed by the

Government of India,

¢) The shove all memor-ndums/punitive reference are

not spe=king orders,

%<kw g%l/ The special new & personalised ﬂrbitrarily procedure

oy

27 7774, and mysterious haste in the matter of the appellant, is at a1l
= . 9 a &

not supported by instant Iaw or any rule,
You are therefore, requected to kindly advise to the
learned Chier Produeer tgs-

1.

Withdraw imiediately the

/ "'/7”‘%‘.;}1') / k{ f

imposeq eX=-parte & illegal
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X
- punishment *hursted forcibly throuch memo, no.1ibid

2bove, Which Was been b2ssed hastily without hesring
to the apoellant and lastztution an enquiry which
s m uawoidble requirements of the procedure in

vogue in the interest & decorum of' the justice and

, , ) Precedencess
laws/2dministritive pre~est-blished/ ST W
S
2, To fix seniority serial 1ad promotinns be allowed
in adherence of the Supreme Court judecment's
expressions ad directions of the Govts of India
maint-ining reserv-tions for Scheduled Castes/Tribes
\ personnel in servicess
e A personal hesrine m=y kindly be allowed.
N ]
> 4, In the memtime adhoc promotigns m3y be allowed for
which such impuened Panel( which is uader apoeal as
well) provisions is not a bar,
The action taken on the nbove moy kindly be expedited,
Encl One. Yours fiithfully,
sa/ =
( Krishan ILal )
Lucknow: Pmte L.D.Ce~ Filmg Division,
Dated: 221d oOct, 1931, Hazratganj, Lucknow,
UeP.Ce
r
e An adv-nece C20y 1s forwarded to the Secretzry o

the Covernment of Indin, Ministry of Informatidn ang
Brosdcasting, New Delh: for his king attent ion &
Sympathetic consider-tion,

Sd/-
Encl. One, ( Krishon Lal )

LRUE _COPY

)/61%/\ oV / J
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IV THE HOV'BLE -HIGH COUR™ OF JUDICATURE AT ALLAHABAD..

( LUK WOW BENCH ) : LUCKNOW : Vo
WRIT PETITION MO. OF 1982,
KRTSHAN LAL | .. dahd PETITIONTER,
VERSUS
UVION OF INDI.L AND TOTHTR R OPPOSITT PARTIES.

ANVTESURE NO. 7

pTATERFE S

Nos5/26/64.Estell
FILMS DIVISION
MINISTRY OF IVFORM.ITIOY & BROADCASTIN
Goverament of India.

24—~ Pedder Road,Bokbay-26,
Dated the 7th VWov, 1980,
The Bra=nch Manager,
Films Division,
Lucknow,

Bubjects Seniority List of Lower Division Clerk of the
Films Diyision,

With reference to your letter o. Est.25/80/L, dated
the 23rd Aug. 1980 recgnrdine the Seniority List of Lower Division
Clerks, I 2m %to enclnse herewith a copy of the Seniority List of
Lower Diviginn Clerks wh'ch was forwgfded to you vide this office
letter o 4=23011/1/79~EsteIl ¢rted 4.6.1979,

Ha % isrequested that the enclosed Seninrity List may ple=se

o be circul-zed among the Lower Divisinn Clerk working in your

Branch Office.
Yours failthfully,

8d/ -
( S N.SICH )
Encle As above. AsSsitte Admr. Officers
V0e5/26/64=Fste1I d*ued the 7th Nov. 1980,

Copy forwarded for information wo Shri Krishan Lal, Pmt,
TLower Division Clerk Films Division Luckaow with reference to

his representstion d-ted the 25th Sept. 1980,

sd/ -
( S.17.SINCH )
TRUE_COPY _ : AsstheAdmn,0f fFicer,
Ao A4
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it . ES
g _SEITORITY LIST_ ’ 4
N = > -
Post nf Crade of Service: LOWER DIVISINY CL7TRK Permt. + Temp. = Total Other G.Total
Scale of Pay Rse 260=6=290=FB=b=326~8~366-T13=8-390~-10-4n0 126 23 + 159 33 192.
Sr.Noe. Name of 0fficial & Workine Date nf birth Date of Appointment Method of REMARK S.
entry in in post or Recruit-
Films- grade confir- ment.
Division. matinn in post
3 B 3 B or gradee B
3’:_ o e e e o e e i i ey TS e e e T e ey e e e e T e e T e :—‘—_ i :-—:_ e e e s Ty i T s e iy i e e e :..Z.. e e e e SR T T T S e —
l. Sri K.ReShastri(Nagpur Branch ) GeQe 1929 Oe 1255 18,4, 1960 Direct On deputation to Terotorial Army.
XXX XXX XXX XXX XXX XXX
4y Srl RiKeChaterjee(Calcutta Br.) 1.8.1928 23 e 5+49 1.1,1963 Direct —-————
XXX XXX XXX XXX XXX XXX
234 Sri K,WN,Biswas ( 25-6-1937 30681962 29,8,1964 Direct ———
EXx £%. % g XXX XXX XXX XXX
27 Sri Krishan Lal ( Lucknow Bre) 5,6.1941 206.,8.1964 26,8,1966 Direct
XXX XXX XXX XXX XXX XXX
29, Sri N.,N,Mandal (Calcutta Br.) 17,84 1238 0449,1064 4,9,66 Direct -—
XXX XXX XXX XXX b9 :
XXX XX VE{X
72+ Sri A.T.Wasantgadkar(Nacspur Br.) 25,1946 11.10.1965 3,5,1267 Direct - > e
1l.3,74 ;/7L.\
XXX XXX XXX XXX XEx XXX e :
_ = o
80e Sri T.K.Jai son (Ne'w Delhi) 11.641949 30.8,1968 3_0;§212§§ Direct XXX \y



XXX

107. Sri K.V.Rastoei (Lucknow Bran~h)

1080 Sri Bo}IoYadava

XXX

(Lucknow Br-nch)

143. Sri MsMuniswamy(Banelore Br.)

- 392 =
P - e -.7 SN e am e am e e Gm ey e ma e e ’_ .
4 5
XXX XXX XXX
569+ 1951 349 70 2047470
13.10., 1950 17.9.1970 20.7.1976
XXX XXX XXX
8, 641950 10.3.1971 1,4,19276

Direct
Direct

XXX

Direct

TS e e e T e e e e e v R em me s e Y e me e - e e - ™~ i

XXX

- e e e e e

ay
%
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IN THE HON'BLT HICGH COURT OF JUDICATURE AT ALLAH&BAD.
( LUCKHNOW BENCH ): LUCENOW :
WRIT PETITION NO,. OF 1982~
I‘;R.[ i I_n:.LL 20 00 e ®s o pETITIO TTJI .
VHRSUS

UMIoT OF INDIA AMD AMOTHTER cesn OPPOSITS PARTIES

ANVEYURE N0. 8

e s e Yo

N0+5/26/64=TsT,11
Films Division
Ministry of Informition & Brodcasting
Goverament of I-~dia,

24~Pe
Dated

ler Road yBoptay-206.
24th Jan. 198l.

MZEZMORANDUM

Subject: Seniority List of Lower Division Clerk of the
Films Division.
With reference to his representation d-ted the 6th
Jans 1981 oan t he subject noted above a copy of the Seniority-
- fsT.cwer Division Clerks as on dcte is sent herewithe It wall
be observed that ns per the Seniority List enclosed, the

Seniority of Shri Krishan Lal st-nds at Sr.Noe 7 (Seven).

The receipt of the Seainrity List msy plcase be

acknowledeccd,
Sd/ =

(. S.¥.SINGH )
«Admne Officere

+

Shri Krishsn Lal,
Perminen- Lopr D1v1 ion Clerk,
Films Division,

Lucknow,

>
0

09
ct

IRUE_COPY
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IN THE HON'BLE HICH COURL OF J’DI6/ URE AT ALLAHABAD. -
S ( LUCKNOW BENCH ) : LUCKTOW & '1%V% §>

WRIT PETITION NO. OF 1982.

v R

KRISHAN LAL M i PETITIONER
VERSUS :
UNION OF INII 4 ATD ANOTHTR Iy OPPOSITT PARTITS

APPLICATION FOR STAY

That for the detailed facts and the reisons given
inthe Writ Petition accompanied by an Affidavit, it is
most resvectfully prayed that this Hon'ble Tourt may be
pleased to st=y the operation of t he impuened orcer dated
28+11.1981 passed by the Opposite Party Vo, 2 cortained in
Lnanexurc Noe 1 to the Writ Petition in so far as it relates
to the promotion and posting of Sri B.W,Yadava, Opoosite-
Party No. 10y and an ad-interim order to the same e ffect

mey be passed in favour of the petitiomer.

( XN oy >
-‘ \—\\ 17 v\(\.w. \q\_fzj

| NN
Luckiows ( ReCh SAXENA )
Adveocate

Dated:s J.N4URY 2) ,1982.  COUNSHL FOR PETITIONTR,

~\

v ‘
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IN THE HOV'BLE HICH COURT OF JUDICATURE AT ALLAHABAD.

(- LUCKNOVW BENCH ) s LUCKNOW

WRIT PETITION NO. OF 1982,
P
A
KRISHAN LAL see con PETITIONER
VERSUS
UNION OF INIT A AYD ANOTHER con OPPOSITT PARTIES

APPLICATION FOR STAY

That fof the detailed facts and the reisons given
inthe Writ Petition accompanied by an Affidavit, it is
most respectfully prayed that this Hon'ble Tourt may be
pleased to st2y the operation of the impugned orcer dated
284111981 passed by the Opposite Party No, 2 contoined in
Annexurc No. 1 %o the Writ Petition in so for as it relates
to the promotion and posting of Sri B.W.Yadava, Opoosite-
Party No. 10, and an ad-interim order to the same e ffect

may be passed in favour of the petitioner.

Lucknows ( ReCo SAXENA )
} Advocate
Dateds JANAURY 37 ,1982,  COUNSEL FOR PETITIONER,



. .
% [§ THE 4O 'BLE HIGH COURT OF JUDICATOR AT ALLAHASAD, 7 \
‘ LUCKNOW BENCH, LUCK OW. y: (
C.#. APPLICATION NO. (W) OF 1982 Y\\\
USION OF INDIA AND OLHUED seeesssces APPLICARNT 6
IN RE ¢ ////
,Nj// WRLT PETITION NO, 540 OF 1982 \J
\ o %00
\\W »/ KRISHNA LAL sad s PETITIORER t (\\
VERSUS
UNION OF INDIA AND OTHERS G QPPOSLIE PARTY
APPLICATION FOR CONLONATION OF DELAY IN FILING THE COUNTER=-
‘ F IDAVIT ON BEHALF OPPOSITE PARIIES NOS, 1 to 5 A
‘ 000 0 0 (/ie{
y The applicants above named most respectfully beg to

state as under =

Q | 1. Thet the draft reply to the Affidavit of Writ Petition
\\\/ no. 540 of 1982, was received by the Counsel of the Opnosite
\VK\} Parties los. 1 to 5, on 15,3.1982,
Y,

2. That thereaftcr the Counter Afiidavit was prepared
and 1tx was sent to thne opposite party no, b tor onward

trasmission to the Administrative Officer, Films Division,
BSombay for getting the same vetted by tne Law Minstry of the

Governunent of Ipdia,

7 Be That after the receipt of the duly vetted counter
*l . affidavit, the fair Counter Affidavit was preparesd and sent
to the Administrative Officer, rilns Uivision, Government of
India, Bombay

4, That the duly sworn Counter Affidavit was receiv 'ed_on .~

Saturday, the 16th October 1982 znd now it is veing filed today
without any further loss of time,

A

5 s That the delay in filing the Counter-Atfidavit is
bonafide, not deliberate,

Wherefore, it is prayed that the delay in filing the
counter affidavit may kindly e condoned ang the Counter-

afildavit may ve placed on the record, ‘Qz000dd§}624,ﬁ;~§L\

— (DIWAN IANCH RANDHAWA)
DATED g
0CL. 18,1982 SENIOR STANDLNG COUNS uaLADézz(:Acffvt
‘1 COUN SEL FOR THE APFLICANTS,
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In the Hon'ble High Court of Judicature at 4llahabad,

Sitting at Lucknow.

Counter Affidavit on behalf of

Opposite parties 1 to 5

e o0

In re {f
Writ Petition No. 540 of 1982 %6

Krishan Lal Sih & % Petitioner
Versus

Union of_jq@ia and others ..., Opp. Parties,

< I, N. N. Shama,
aged about 54 years, son of
shri Brij Kishore Shama,
Adninistrative Officer,
- Films Division, Boubay

€ «+.. Deponent

I, the deponent above named do hereby solemnly

affirm and state as under:

1. That the deponent is the Administrative Officer,
Films Division, Govermment of India, Bombaey and is fully

conversant with the facts deposed to herein,

2. That the deponent has read the writ petition and

its annexures and has understood the contents thereof.

-
<

3. That in reply to the contents of paragraph 1 of |

o ]

e
the writ petition it is not disputed that the officials

mentioned at serial no. 6 to 11, who were junior to shri

Krishan Lal, as Lower Division Clerk in the Films Division
promoted to/have been ;
y . have been/issued orders for promotion to the post of Upper

Division Clerk vide Order No.A-12021/1/81-Est.II dated

23.11.1981,
T oA
1st page corrs. _ _Depomrent

Attestor
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4, That in reply to the contents of paraééaph 2 of
the writ petition it i¢ not disputed that the petitioner Shri
Krishan Lal was appointed as Lower Division Clerk on 26.8.1964

and was posted in the Distribution Branch Office at Lucknow.

5. That in reply to the contents of paragraph 3 of
writ petition it is not disputed that Shri Krishan Lal, é%éb
petitioner was appointed substantively against the permanent
post of Lower Division Clerk with effect from 26.8.1966 vide

this office order No.12/26/62=Est.I dated 7.11,1966,

6. That in reply to the contents of paragraphs.4 and
5 of the writ petition it is not disputed that the petitioner
has been continuously working against the post of Lower
Division Clerk, however, it is not correct that he has been
working since his appointment to the entire satisfaction of all
concerned officers/his superiors till Jamuary, 1981 or that
his record throughout the entire period of his service with
the Films Division has remained unblemished and above mark.

vr

His record bears adverse remarks over the years since 1968.

o

7. That the contents of paragraph 6 of the writ

petition are not disputed.

8. That in reply to the contents of paragraph 7 of

-

the writ petition it is stated that the petitioner was issued

4

esheet for minor penalty as prescribed in Rule 16 of

Central Civil Services(Classification Control and 4ppeal)
Rules, 1965, According to this Rule 16, holding of enquiry is

optional and also at the discretion of Disciplinary authority.

Moreover the petitioner Jld not ask for holding of enquiry in
his written representation dated the 5th February, 1981

?

(Annexure No.3) submitted in per Ply to the chargesheet,

Normally

the Disciplinary authority frames charges against ti
: S e s U,L,"C. wl -fle

deliquent fici 1t i
quent official and it is the

deliquent offi cial to prove that

burpose i+t was
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9. That in reply to the contents of

writ petition it is submitted that there is n
the CCS(CCA) Rules, 1965 to withdraw the char

e}

iramed, The chg

ges can at the most be droppe

with the ﬁrox sione of these

. = |
m.les,

10.. That in reply to the contents of

the writ petition it is submitted that as alre

reply to paragraph 7 of the writ petition t

;T

T

enquiry in Minor Pen nalty cases is optional zand also a

seiplinary Authority. The

did not ask for enquiry in his written representation in reply

to charge sheet. In view oi this, the questio

a Q

ara 8 of the
o provision in
ges already

d after complying

etitioner also

P
-

n of holdin

o

cnquiry. did not arise, The grounds on which the decision to

7 ol withholding of incremen

were, however, mentioned in the order dated 6

1l. Thet in reply to the contents of

the writ petition it is stated that the dnnexu

1 A 1 T Al 4 o i, I [
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petitioner guilty of the charges,

o

the writ petition it 1s stated thet the annexure No,4

.make mention of written representation submit
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petitioner in reply to the chargesheet. It also mentions
that the conclusion was arrived at after having regard to
all the facts and circumstances of the case which inter-
alia includes the written representation submitted by the
petitioner. In view of this it is not correct to allege
that the written representation of the petitioner was not
considered by the Disciplinary Authority i.e.. the &

“g

Respondent No.2 while passing the orders of penalty.

13. That in reply to the contents of para 12 of the
writ petition it is stated that the Annexure No.4 mentions |
the grounds in which the petitioner was held guilty of the
charges framed against him. In view,of‘this it is not
correct for the petitioner to say that the orders contained

in Annexure No.4 did not disclose any material on the basis

regarding the gullt of the petitioner..

I

of which the ReSandent No.2 reached the conclusion '

14, That in reply to the contents of para 13 of ‘
the writ petition it is stated that the requirement of ‘
Rule 16 of the CC3(CCA) Rules, 1965 were complied with
before the penalty was imposed on the petitioner, In view
of this it does not seem correct to say that the penalty
was imposed without/complying vith the principles of
natural justice although the said penalty causes pecuniary

loss to the petitioner,

15, That the contents of paragraph 14 of the writ

petition are not disputed,

16, That the contents of paragraph 15 of the writ

petition are not disputed.

17. That in reply to the contents of para 16 of
the writ petition it is stated that before any decision on
the said Review petition could be taken by Respondent No.4,

the matter was brought to this Hon'ble Court.

4th page corrs, ) P PVIVNT
Attestor Deponent——
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18, That the contents of paragraph 17 of the writ
8
(Y

19, That in reply to the contents of para 18 of

petition are not disputed.

the writ petition it is stated that it is not correct that
the Administrative Officer, Films Division, referred to as
the opposite party No.2 did not consider at all the case of
the petitioner for promotion while promoting the persons
referred as opposite parties lNo, 6 to 1l. It is true that
the petitioner is senior to the oprosite parties No. & to
11 with reference to the date of appointment, confirmation

= A thg post of Lower Division Clerk and is also shown senior
in the seniority list of Lower Division Clerks prepared in

1980, According to the recruitment rules prescribed for the

post of Upper Division Clerk in Films Division, 25% of the
posts are to be filled on the basis of Departmental testy
held by the Films Division and 75% posts are to be filled
from amongst the Lower Division Clerks with atleast five

years regular service in the grade by promotion on the

basis of seniority subject to fitness. All the eligible
% Lower Division Clerks of the Films Division, including the
14 petitioner were considered by the duly constituted
Departmental Promotion Committee consisting of:
1, Administrative Officer, Films Division

2. #4ssistant Station Director, 4All India Radio, Bombay

3. Officer-in=-charge of Distribution, Films Division

4, Dircctor, Films Division

S Assistant Administrative Officer, Films Division.
On the 27th October and 3rd November, 1980, the Depart-
mental Promotion Committee, however, considered him 'Unfit’
for promotion to the post of Upper Division Clerk. The
recommendations of the Departmental promotion Committee

: were accepted by the competent Appointing Authority namely

the Administrative Officer, Films Division. The petitioner

was also accordingly informed about this position in the

5th bage corrs. S‘\WJ\
Attestor Deponent
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- Films Division Memo. No.5/26/64=Est,II dated the 17t /é;’
February, 1981, with reference to his representation dated
the 20th January, 1981 on the basis of Panel drawn up by the
Departmental Promotion Committee for the post of Upper

Division Clerk on 27th October, 1980 and 3rd November, 1980,

2. That in reply to the contents of para 19 of the
writ petition it is stated that according to the recruitment
rules in force the criteria for promotion to the post of
Upper Division Clerk is as under:

(1) 25% PROMOTION BY SELBCTIOLS

From amongst Lower Division Clerks in Films Division
: !
A who have passed the Departmental Examination
prescribed in the Annexure,

(2) 75% PROKOTION BY SENIORITY-CUM=FITNESSS

From amongst Lower Division Clerks in the Films
Division who have put in atleast five years service
“ in that grade,
r 21. That the contents of paragraph 20 to 23 of the
d writ petition need no comments,
22, That in reply to the contents of para 24 of the
W writ petition it is stated that the petitioner was senior to
the persons referred to as opposite parties No., 6 to 11 and
according to the recruitment rules, the post of Upper
Division Clerks were/are to be filled on the basis of
seniority subject to fitness. It is not correct that the
petitioner automatically has or gets any preferential clainm
for promotion vis-a-vis the persons referred to by him as
opposite party No. 6 to 1l. As mentioned against Item No,.18,

th

¢ fitness or/otherwise of the person for promotion
determines the claim of each eligible candidate and as the

competent departmental promotion committee did not consider

him fit for promotion to the post of Upper Division Clerk,

the question of any preference being given to the petitioner

did not arise,
6th page corrs. —Dbeporrent
Attestor
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23. That in reply to the contents of para 25 of
the writ petition it is stated that the petitioner was
fully eligible and qualified only for consideration for

promotion to the post of Upper Division Clerk and not for

promotion to the post without satisfying thé condition
relating to fitness as stipulated in the Recruitment Rules
for the post of Upper Division Clerk. Therefore, the
contention of the petitioner that the opposite party No.2
namely Administrative Officer, Films Division, in not
considering his case for p:omction acted discriminately
- violating provisions of Article 16 of the Constitution of
Indie is not correct, 4s explained in reply to paragraph 184
the petitioner was duly considered by the Departuental
Promotion Committee and Administrative Officer on the basis
of the recommendations of the Committee and because he was
not found fit for promotion, he was not appointed to that

post.,

¢ 24, That in reply to the contents of para 2 of

. the writ petition it is submitted that as already stated in

reply to paragraphs 4 and 5 of the writ petitlon that the

4 record relating to work and conduct of the petitioner over
the years carried adverse remarks in the Character Ralls of
the petitioner and this record was duly considered by the
Departmental Promotion Committee which met on the 27th

October, 1980 and 3rd November, 1980 on&he basgis of which

he was adjudged unfit for promotion to the post of Upuver
Division Clerk,
. 25,

[ ny, a4 L -] .
+fat 1n reply to the contents of Para 27 of

the writ petition it is stated that the penalty of with-

]_, - 2 . 3 . ' -
nolding of inerement vide order dated 6.3.1981( Annexure-4)

was not taken into consideration by the Departmental
Promotion Committee, or for that matter by the

Im < . Js 2 L0 E) A * L A
administrative Officer, the Competent appointing Authority,

while adjudging the petitioner as unfit for promotion to

7th page corrs. _,QQEEEE;E_
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the post.of Upper Division Clerk in October/ﬂbvembe}, 1980
when the panel was drawn up. s
B3 i
2. That in reply to the contents of para 28 of
the writ petition it is not disputed that in the office
order dated 28,11.1981, in so far as it relates to the
promotion and posting of Shri B.ll.Yadava referred to as
opposite party No.1l0, has not been given effect till date
and that he is still holding the post of Junior Booker,
shri B.l.Yadava, pemanent Lower Division Clerk in this

Division has been officiating as Junior Booker carrying the

same scale of pay as attached to the post of Upper Division
)
Clerk Viz. Rs,330-560/- on ad-hoe basis.(There is no
channel for promotion of Lower Division Clerks of Films
Division for promotion to the post of Junior Booker). He
has represented that he may be considered for continuance
inkhe post of Junior Booker held by him on ad-hoc basié or
for reverting him to the post of Lower Division Clerk till
such time as it is possible to appoint him as Junior

Booker,. His representation is under consideration.

27, That the grounds taken by the petitioner are
untenable in law, writ petition lacks merit snd is liable
to be dismissed with costs,

Solemnly affimmed and signed Ko .
before me at this 7§¢lﬂ7’“} S WBDORANT .
@_eg’:c—C\Qh, /qg& administrative QIificar

Last page corrs,
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3)

5)

That with reference to the contents of para 5 of

the Supplimentary Counter Affidavit, it is respectfully
submitted that the decision of the Departmental-
Promotional Committee regarding unfitness of the
deponent for the post of UeDeCe on 28.11,1981 alongwith
with his juniors is wholly arbitrdgy and un reasonable
in as much as there was no valid & fim material on

he basis of this the deponent could have been adjust%ﬁ
as unfit for promotion to the post of U.D.C. Even
otherwise also in the Counter Affidavit filed on behalf
of the Opposite Parties in the case nelther sny material
adverse to the petitioner has been pointed out nor any
reasons too have been indicated to the declare the
deponent as unfit for promotion to the post of UeDeCe

Thus, the supercession of the denonent in the matter

of promotion with his juniors on 28,11.1981 till wholly
arbitrary and discriminatéry hit by Article 14 & 316 ™
of the Constitution of India. The deponent is advised

to staye that the Opposite Parties are under legal
obligation to the disclose the reasons and the material |
on the wasls of which the supercession in the matter

of promotion may be sald tobe justified when the
supercession a challenge on the ground of arbitrariness
or there being no material adverse to the incumbent '

concerned.

That the contents of the paragraph 6 of the Supplﬁnentarﬁ
Counter Affidavit are wrong & denied in view of the
submissions already made here is before and in reply

it is submitted that the deponent is entitled to get
promotion and seniority as U.DeC. w.e.from 28.11.1081
and is also entiled for payment of Areears etc. from

the said datee.

That the writ Petition filed by the deponent deserves

to be allowed. ‘&
e
LUCKNOW pEPONmT/

DATED 17-9-91




VERIFICATION

I, the deponent named

above do hereby verify that the
contents of paragraph 1 to 5 are true to my own knowledge.
Nothing material has been concesaled and no part of it
is false so help me God.

[La%‘}\id
LUCKNOW

DEPON EN T
DATEDL 17-9-91

I identify the deponent named above

who has signed in my presence and personally
known to me.

ADVOCATE

fimed before me on\™\ -j- Q)\

N
at\\"%c QeMe/ Pel

by Shri Krishan Lal, the deponent
who 1is

s identifged by Shri R.Ce.3axena, Advocate

High Court
. Lucknow Bench Lucknow.

have

satisfied myself by examing the deponent that
1e understands the contents of this Affidavit which
have read out to him and

(=}

6‘) l A
AN. KHANAM
OATH COMM: 5! VBR
High Court » anub.d
L JCkUOW

V8 & 10'
X.‘IO é‘ c?. 'L"
Valt e .‘.....‘..\ *‘W
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A
Krishna Lal ese Petitioner,
2
P > Versus
'}‘f Union of India & Others «.s Opp.Parties,
o
7
Application for condonation of delay in filing of |
Rejoinder Affidavit
That due to inadvertance or mistake the Rejoinder
L;Gg Affidavit coud® not be filed within time but the same
f}ii////// i1s now ready and being filed herewith whieh may kindly
be brought %® on record after condoning the delay in
question,
Lucknow¢
i e C)
Dated: April 1983,




)~' IN THE HON'BLE HIGH COURT OF JUDICATURE OF ALLAHABAD

Krishan Lal

( LUCKNOW BENCH ) LUCKNOW.
WRIT PETITION NOe 540 OF 1082 v/

Versus

Union of India & Others o« o o ¢ o o o ¢ o o &

REJOINDER AFFIDAVIT

................Petitioner

I, Krishan Lal, aged sbout 41 yezsrs, son of late

\—
8ri Jagan Nath R/o 281/352 Mawalya, Lucknow do hereby solemnly

affirm and state on oath as

1)
2)
> Yy
F St )

(9 o W®

¥/ B
¥ ,‘:y ¢ C < L :“ :}_ g
el ek
%} _ ) ™ Zv,

unders: -

That the deponent is the petitioner in the above

noted case and he is well convers ant with the faets

deposed hereunders

That the contents of paragraph 1 te 5 of the

Counter-Affidavit need no comments.,

That with reference to the contents of paraé?éph

6 of the Counter Affidavit the contents of parasgraph 4 & 5

>
of the Writ Petition are reaffirmed as correct. The

Opposite Parties have not been able to despute the

contentions of the deponent thyt his entire record prior

to 1981 has remained unblamished and that he was never

communicated with any adverse entry by filing any docu-

L

ment ary evidence, The contention of the Opposite Partits

Contd ss 0020800

Opposite Parties



4)

" his record bears adverse remarks over the years

since 1968, 1s a vague statement unsupported by any
evidence and is not worthy of evidence., The deponent
once again affirms that he wss never communicated with

any advers e entry and his service record is unblamis-hed.

%

That t he contents of paragraph 8 of the Counter—
Affidavit are not correct asstated and the same are
denieds It 1s once again reaffirmed that in the chargejig;
sheet no evidence or material w as disclosed on the
basis of which the charges were required to be proved.
The inter-pretration of Rule 16 of Central Civil-
Egervice( Classification Control and appeal) Rules 1965
in respect of mentioning of evidence in the Charge-
sheets is wholly wronge. As 2 matter of f act under Rule
16 (1) (b) there 1s}§_prbvision for holding an enquiry
in the manner laid down in Sub Rule (3) to (23) of Rule
14 in every case in which the d esciplinary authority
is of the openion that such enquiry kE’necessary. The
openion referred to in sub Rule (b) (1) of Rule 16 has
tobe formed by the deciplinary authcrity objectively by
application of his mend to the masterial availsble in
support of the charges and not arbitrarily., The discip=-
linary authority is no case can form the openion of

holding an oral enquiry in case the evidence proposed

tobe relied upon in proof of charges have not been
disclosed in the charge-sheet itself. Chargerheet
I1tself remains incomplete unless it discloses the
evidence on the basis of which the charges are said

V
tobe sustainable. Bven otherwise also the delignent

Contd.....3.“.u-
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employee cannot be able to submit his effective
representation unless he is informed the basis and the

materials in support of the imputation/allegations %E
mad-e against him. The deponent denied all the charges
and explained the whole situation and in his case the
submission of reply videF&NNEXURE No. 3 to the éiit
Petition it was incumbent upon the descplinary authority
to have held the oral enquiry in order to prove the |
chargese. The displinary authority simply d:ithe basis
of facts that the deporent did not ask for the oral
enquiry considered the charges to have been proved and
passed the punishment order contained in Annexure No.
4 even without cohsidaring the entire facts and cir-
cumstances and the plea's taken by the deponent in his
reply. The punishﬁént order is a non-speaking order
and does not disclose any ﬁéterial of legal/probative
valvue on the basis of which the charges levelled against

the deponent can be seid to have been proved.

That the oo&fénts of paragraph 9 of the |
Counter Affidavit are denied and it is s tated that
the intention of the deponent w as that the eharges
levelled against him being devold of merit and being
false be witiadrawn and the suthority concerned ghould

not have proceeded further,

-
That the contents of paragraph 10 of the
Counter Affidavit are not correct as st%ﬁed and are

denied and it 1s respectfully submitted that helding
of enquiry is entirely not the sweet will of the

Contd,eosncelones




8)

9)

11)

12)

diciplinary authority but it depends on the circmﬁ;tances
of each case. Holding gf>enquiry can be necessary 35
even in a case where the delinguent employee has denied
the charges but have not asked for holding oral enquiry,
In the present case holding of enquiry wes necessary

which has not been done at all and the deponent has been

-
punished arbitrarily on the basks of mere allegations

made in the Charge sheet,

LEPat the contents of paragraph 11 of the
Counter-Affidavit sre denled and those of para 10 of

the Writ Pe tition are g-reaffirmed as correct,

That the contents of paragraph 12 of the
Counter Affidavit are denied and those of paragraph 11
of the ﬁiit Petition are reaffirmed as correct,

That the contents of paragraph 13 of the
Counter Affidavit are not correct end are denied and in
o
reply the contents of pars 12 of the Writ Petition are

reaffirmed. The perusal of annexure no. 4 will clarify

the position.

L
That the contents of paragraph 14 of the
Counter Affidavit are denied and those of para 13 of the

Writ Petition are reaffirmed as correct,

That with reference to the contents of paragraph
17 of the counter affidavit it is stated that the review
Preferred by the depcnent is still undisposed off and

the opposite party no. 4 has acted negligently in not
f
deciding the refiew of deponent,

That with the reference to the contents of para

Contdoooooo 5 soens

|
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19 are the Counter Affidavit it is stated that the f%ﬁ/
contention of opposite parties that the deponentts case
was considered and he was found unfilt is not tenable in
view of the facts that there was not valid and firm
material on the basis of which he could have been
adjudged unfit., The deponents service record belng
unblamished and no adverse entry havingbeen ever
communicated, he could not have been adjudged unfit.
The deponent was also not communicated any reasons are
material while rejecting his representation dated 20
Jangury 1981 vide Memo. No. 5/25/64=Bstt.II, dated

17 February 1981 referred to in para under reply. A
true capy of memo, dated 17 Feb, 1981 is filed herewith

as annexure no. R=l to this Rejoinder Affidavit. It 1s
quite non speaking.

That with reference to contents of pzragraph
20 of the Counter Affidavit it is stated that the
deponent was fully ligible andqualified for promotion
having sbout 16 years unblamished seﬁiice at the

relevant time,

That with reference to the contents of para=-
graph 22 of the Counter Affidavit while reiterating the
contents of para 24 of the ﬁ?it Petition it is stated
that the deponents seniority position having beengiﬂ!t&/
admitted, he hpd a preferential clalm for promotion
wis-a=-wls his juniors, The decision of the departmental
Committ ee considering the deponent aé not fit for
promotion 1s wholly arbitrary and illegal in as much as
there w as no valid and firm msterial on the basis of
which the deponent could h

ave been adjudged unfit,

\W . ContdQ.... & surinih
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15) That wfth refere nce to the contents of
paragraph 23 of the Counter-Affidavit it is stated that
Rk there was no valid and firm material to adjudged the !Zg
deponent as unfit and the opposite parties have acted
discrimnately in consldering the deponent as unfit even
in absence of any adverse material., The opposite
parties even in their counter affidavit have not indi=-
cated any advers e material on the basis of which the

deponent can be declare d unfit for promotion,

*x 16) That the contents of paragraph 24 of the
Counter Affidavit are ﬁxmﬁ/vague and no specifie
material has been disclosed to identify the seriousness
of the alleged adverse remarks, which have been consi-
dered to declare the depcnent as unfit for promotion.
Bven the years alleged to have carrying sdverse remarks
have not been disclosed. The deponent emphatically
asserts that he was never comunicated with any adverse
p remarks for any years in his entire service. The decision
of departmental committee declaring the deponent as
unf'it for promotion is wholly arbitrary and illehsgi.
Bven otherwlse also the deponent having crossed his
'?G?f‘;i‘ last Bfficiency Bar with effect from 14.1.73 vide order
s N v No. 5/26/64=-Bstt.II, dated 26.2.74 in the Scale of
[ q‘/ / RSe 260=6=290=EB~6~326=2=366~EB-8-390~10-400 the
alleged adverse remarks if any, although never
GJL{ZAEQIf communicated to the deponent, would be deemed to have
- been washed off and could not have been taken in to
consideration while adjudging the deponent as unfi% for
promotion to the post of Upper Division Clerk,

17) That the contents of paragraph 25 & 26 of the
IJTICounter Affid=avit do not call for any reply.

)olfm‘w Ootdhacse 7 sruusrs




18) That the contents of paragraph 27 of the M
Lo Counter Affidavit are denied and those gre para 29 of
Writ Petition are reaffirmed as correct and it is
submitted that the grouhds taken by the deponents are

I tenable in law and the Writ Pe titilon deserves %o be

PhomB—

A Luc knows v Deponent
Dated April {) , 1o9s3,

allowede.

I, the deponent named sbove do hereby verify that
the contents of parz 1 to 18 of this Rejolnder Affidavit are

true to my own knowledge,

That no part of it is false and nothing material has

\ %
%)
\

been concealed, so help me God.

¢ N ‘

. Lucknow - Deponent
Dated April ) ,1983,

I identify the deponent, whose

has signed in my presence,

(RIS
( R‘C.sa A (,\j(:l (\ o
Advgfate hOC).H‘@ k-

Solemnly affirmed before me on April &) ,1983

&t 2.7 &eme/Pem. by Sri Krishan Lal, the
deponent, who 1is identified by 8ri R.C,Saxena,

Addvocat e, High Court, Lucknow Bench, Lucknow,

*’j; have satisfied myself by examing the deponent

pﬁxﬁniié;that ht understand the contents of this Affidavit
ptheow RENTE

=
LUCKN@Y which have been read out ky to him and explained
.rj,S .;?I'p~2.’;'»’-1_‘a!.~n’

- @¢4// 3. - Py me.
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IN THE HON'BLE HIGH COURT OF JUDICATURS AT ALLAHABAD
( LUCKNG§ BENCH ) LUCKNOW A
WRIT PETITION NO. 540 OF 1082 %, 0\
\&

Krishan Lal ¢ ¢ ¢ ¢ ¢ ¢ ¢ ¢« ¢ ¢ ¢ o « o o Petitioner
Versus

Union of India & Others « ¢ ¢« ¢« « ¢ « « « Opposite Parties

ANNEXURE NOo ReI

0.5/26/64/ BsttoI1
NOa2(5o DIVISION

MINISTRY OF INFORMATION AND BROADCASTING
GOVERNMENT OF INDIA
24= Dr.G-Deshmukh Marg Marg-
Bombay,
Dated 17th Feb, 1981,

Subject: Promotion to the post of Upper Division Clerk
in Films Division, Lucknow Bench,

’ With reference to his representation dated the

20th Janaury 198l regarding promotion to the post of
Upper Divisicn Clerk, Shri Krishan Lal, Permanent Lower-

% Division Clerk is informed that as per the panel drawn-up

for the post of UeDeCe Shri Krishan Lal, LeD.C. has not

B/ -
( S.N¢SINGH )
Asstte Administrative Officer,

Shri Krishan Lal,

Pmt., Lower Divislon Clerk,
Films Division,

LUCKNO W,

‘ K;JL»~——”§T:J TRUE COPY /é?
PRt oy
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IN THE HON'BLE HIGH COURT OF JUDICATURE A7 ALIAHABAD
( LUCKNGQW BENCH ) ¢ LUCKNOW
C.lie Application No. [/ 7 “(W) of 1983
In=Re:
Writ Petition Neo, 540 of 1982 /

Krishna Lal «»s Petitioner.

Versus

[ ‘ Yebo

Union of India & Otn eve Opp.Fartiecs.

s
=~
v

o an oo

Application for condonztion of Gelay in filing of
Rejoinder Affidavit

- s e S

Thet due to insdvertaince ¢i wistake the Rejoinder
Affidavit coukd not be filed within time Dul the same

is now ready apd being filed nerewitn whieh may kinaly

e brought e on reecord after condening The delay i

guestion,

Lucknows

- e . g s 2 ) s o A
tated: April 5 1583, { ReCa Saxena /
¢ Advocate,
Counsgel for Petitioner.
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e IN THE HON'BLE HIGH COURP OF JUDICATURE OF ALLAHABAD
( LUCKNOW BENCH ) LUCKNOW,
1 WRIT PERITION NOo 540 OF 1982

Krishan Lal ® 0 0 % 0 00 0 00000 0q Petitionop

Versus
Union of India & Others , ® o+ 00 0+ s+ Opposite Parties

I, Krishan Lal, aged about 41 years, son of late

&#rl Jagan Nath Wo 281/382 Mawaiya, Lucknow do hereby solemnly

affirm end state on oath as undey =

1) That the deponent is the petitioner in the ghove

noted case and he is well convers ant with the faets
dopdsed hereundecyr,

2) That the contents of Paragraph 1 to 5 of the
Counter-Affidavit need no comment s,

3) That with reference to the contents of pamesfeph
6 of the Counter Affidavit the contents of parsgraph 4 & §
of the Writ Petition are reaffirmed as correct, The
Opposite Parties have not been gble to despute the

eontentions of the deponent that his entipe record prioy

to 1981 has remained unblamisheq and that he wag
Commmnicated with any adverse ent ry b
ment ary evidence,

nevepy

Yy filing any doeue-
Zhe contention of the Opposite Partirg

contd 00002....
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5)

6)

employee cannot be sble to submit his effective

represent ation unless he is informed the basis snd the

materials in support of the imputation/allegatiens
mad=e ageinst him. The dcponent depiod all the charges
and explained the whole situstion and in his case the
submission of reply vide AWNEXURS 1o, 3 to the Writ
Petition it was incumbent upon the dﬁicplinary authority
to have held the oral enquiry in ordor to prove the
charges, The displinary suthority simply d4m the basis

of facts that the deponent did not ask for the oral
enquiry considered the eharges to have bqon proved and
passed the punishment. ord‘er containéd in Annexure No,

4 even without consid:-ring the entire facts and eir=

cumstances end the plea's taken by the deponent in his

reply. The punishment order is a non-speakinz order
and does not disclose any meteriel of legal/probative
value on the basis of which the charges levelled =2gainst

the deponent can be sgid to have been proved,

That the contents of paragraph 9 of the
Counter Affidavit are denied snd it is s tated that
the intention of the deponent w as. thet the charges
levelled against him being devoid of merit and being
false be withdrawn and the suthority concerned should

not have proceeded further,

That the contents of paragrsph 10 of the
Counter Affidavit are not correet as stgted and are

denied and it 1s respectfully submitted that halading
of enquiry is entirely not the swest will of the

Contd......tt....
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8)

9)

10)

11)

12)

dieiplinary authority but it depends on the circamstances
of each ease. Holding of enquiry can be necessary '
even in a case where the delinguent ‘employee has denied
the charges but have not asked for holding oral enquiry,
In the present case holding of enquiry wes necessary
which has not been done et all and the deponent has been

‘punished arbitrarily on the basks of mere allegstions

made in the Charge sheet,

That the contents of parsgraph 11 of the
counter-mxdavlt are denled and those of para 10 of
the Writ Pe tition are x reaffirmed as correct,

That the contents of paragraph 12 of the
Counter Affidavit are deonied and those of paragraph 11
of the Writ Petition are resffirmed as eorrect,

That the contents of paragraph 13 of the
Counter Affidavit are not eorrect and are denled and in
reply the contents of para 12 of the Writ Petition are

reaffirmed. The perusal of snnexure no. 4 will clarify
the position,

That the contents of paragraph 14 of the

- Counter Affidavit are denied snd those of para 13 of the

Writ Petition are resffirmed as correct.

That with reference to the contents of paregraph
17 of the counter afﬂdavit it is stated that the review

preferred b'y the deponent is still undisposed off and
. the opposite party no. 4 has seted negligently in not

deciding the refiew of deponent,

That with the reference to the contents of para
Contd...... 5 eesse
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13)

14)

&(

20\

19 are the Counter Affidavit it is stoted thet the
chtantiqn of opposite parties that the deponent?s case

'v'al eomidq_red and he was found unfit is not tenable in

view of the facts that there was not valid and firm
material on the basis of which he could have beem
adjudged unfit, The deponents service record bheing
uﬁblamlahéd and no adverse entry havingbeen ever
conmunicated, he eould not have been adjudged unfit.
thé deponent was also not communicated any reasons are
material while rejceting his representation dated 20
Jansury 1931 vide Memo. No. 5/26/64=Estt.II, dsted
17 Pebruary 1981 referred to in pars ud» reply. A
true cépy of memo, dated 17 Feb, 1981 is filed herewith

as annexure no. R=l to this Rejoinder Affidavit. It is
quite non speaking.

That with reference to contents of p-regraph
20 of the Counter Affidavit it is stated that the

~ deponent was fully ligible andqualified for promotion

having sbout 16 years unblamished serbice st the
relevant ¢ime, '

That with reference to the contents of parse
graph 22 of the Counter Affidevit while reiterating the

‘contents of pam 24 of the Writ Petition 1t 1s stated

that the deponents seaiority position having been mimt
admitted, he hyd a preferential claim for promotien
wisea=wis his juniors. The decision of the depertmental

Committ ee considering the deponent as not fit for

promotion is vbolly arbitrary and illegasl in as much as
there w as no valid and firm material on the basis of
which the deponent could have been adjudged unfit,

Contdecese 6 essoesne
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v 15) That with refere nce to the contents of
paragraph 23 of the Counter=-Affidavit it is stated that
, ‘there was no valid and firm materisl to adjudged the
‘;dapone'nt as unfit and the opposite parties have acted
discrimnat ely in considering the deponent as uﬁfﬂ: even
u sbsence of any adverse msterial. The opposite
partiu even in thelr counter af” :ldavit have not ind!.-
cated eny advers e material on the basls of vhich the

deponent can be declare d unfit for promotion,

- 16) That the contents of paragraph 24 of the

N Counter Affidavit are gxpaxumx vague | and no specifie
material has been disclosed to identify the seriousness
of the alleged adverse remsrks, which have been consie
dered to declare the deponent as unfit for promotion,
Bven the years alleged to have carrying sdverse remarks
have not been diselosed, The deponent emphat ieally

asserts that he was never communicsted with any adverse
P remarks for any years in his entire service, The declaion‘
of departmental committee doclaring the deponent as
‘unfit for promotion is wholly arbitrary and illehgal,
Bven otherwise also the deponent having crossed his
last Bfficiency Bar with effeet from 14,1.73 vide order
No. 5/26/64=Bstt.II, dated 2642,74 in the Seale of

. M&MG—M-@QO-IMOO the

alleged adverse remarks if any, although never
communicated to the deponent, would be deemed to have
been washed off and could not have been taken in to
econsiderstion while adjudging the deponent as unftt for
promotion to the post of Upper Division Clerk,

17 That the contents of parsgraph 25 & ae of the

Counter Affideavit do not call for any weply.

Contdecees

7 Savevseses
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18) That the contents of paragreph 27 of the
Gouhtor Affidavit are denled and those gre para 29 of
Writ Petition are reaffirmed as correct and 1t 4s
submitted that the g_roimds taken by the deponents are
tenable in lni and the Writ Pe tition deserves to be
allowede

fk Lue knows Deponent
Dated April & , 1983, 5

V_E_RJI_F_IC AZTION

I, the deponent nsmed above do hereby verify that
the contents of par: 1 to 18 of this liojoinder Affidavit are
true to my own knowledge,

That no part of it is false and nothing material has

/ been conecealed, so help we God,

Lue k:{ov ; Deponent
Dated April { ,1983,

I identify the deponent, whose

has signed in my presence,

( ReCogaxena )
Advocate

Solemnly affirmed before me on April '~ ,1983

at Belle/Pols by Sri Krishan Lal, the
deponent, who 1s identified by Sri R.C.Saxena,
Advocate, High Court, Luclmow Bench, Lucknow,
I have satisfied myself by examing the deponent

that ht understand the contents of thh' Affidevit
(\mich have been read out ky to him and explained
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& IN THE CoNTRAL ADMINISTRATIVA: TR IBUNAL

CIRCUIT BENCH, LUCKNOW YAINE

o T.4.NOs 1024 OF 1987 (T) /(Z[ f

D, # %\

Krishan Liall <o cee cee Applicant
Versgus
Union of India & Otherses. see Regpondents
\)(/t/
A
SUPPLIMuNTARY AFFIDAVIT
1989
AFFEDAW
T 4 ta | 3 - -
35/ I, ¥risiasn Lal aged about 47 years son of late
HIGH . WY N - - . . p - . -4 - . .
MyASE?I Y Shri Jagan Nath, Upper Division Clerk, Fiims Division,

Ministry of Information & Broadcasting, Govt.of India, 94-
Durga Bhawan, Kapoor Lane, Mahatme Gandhi Marg, Lucknow,
do hereby solemnly affirm and state on oath as unders=—-
1. That the deponent had challanged the validity of the
impugned promotion order dated 28.11.1981 passed by Respondent

No.2 and had prayed for quashing the same., The deponent had

furtiuer prayed for hig promotion wee.fs 28.,11,81 when persons
p 1% p
juniors to nim in gervice were promoted by the impugned order

arbitrarily superceeding the deponent.

2e That the Hon'ble Court pagsed order dated 3=-2-1982
} i directing the regpcndents to.éecide deponents representation

| made with ina week's time from the date of orders.

B That the dcponent submitted representation dated 9-2-82
to the Chief Proéducer, Films Division, Ministry of Information
& Broadcasting, Govt.of Inuia, 24~ Pedder Roaé, Bogbay=26

\| enclesing the copy of the Hon'ble High Court requesting for

%
" hig prowotions to save hig victimisations,
* ,< 4. That the concerned authorities considered the matter
( \\ . a2 - - "
’ ) g}k and igsued order No.A=12021/65/82=Est.II(RC), Dated 10th
\

L N 2!...




val April, 1984 promoting the deponent to the post ¢of Upper=
Division Clerk and allowed the benefits of fractions w.e.f.
the date when the deponent joing the post in question. The
deponent joined the post of Upper Division Clerk on
17-4-1984. A true copy of the promotions order dated - ﬁ%u
104441984 is filed herewith as ANNGAURE NO. S I to this

Affidavit,

5e That the deponent's greevence now remains only to
the extent that he is entitled for promotion on the post

of Upper Division Clerk with effect from the date when

vergong juniors to him in service were promoted to the gaid
post vide order dated 28,11,1981 contained in ANNuAXURE Yo,
% IT to the Writ Petition and he may be paid the difference

of pray for the pericd in question.

6. That it ig expedient in the interest of juglice
suitable orders may kindly be issued to the regpondents to
glive the benefits of promotions to the post of prer—
Division Clerk weeefe 28.11,1981 and allow him arrears of
pay for the period from 28,11,1981 t0 16.4.1984 treating

—4* him promoted wee.f. the gaid date, \\9
ol o Vm‘w
LCKNoi 9, % ,1q849 IEPONENT

Dated the gzj?mben AV S5
()

VERIFICATION

) wmw  WNE Sew  mwe s wam  Wme e s

I, the deponent nawed above do hereby verify that

) ibthe contents of paras 1 to 6 of this Affidavit are true
) “
A to my own knowledge,

That no part of it is false and nothing material

has been concealed, so help me God., §£I£!25j,,

Lucknow =29 7 ]989  1EPONENT
Dated the Novesber ~ ~88~



TN
I identify the deponent who has
signed before me,
(;m M‘“ X,
( RJC :ém A ) “r
Advocate
o "
Marih o
Solemnly affirmed before me on Nevembex Q 1 ,l?f QT
g @» \& \ R v
_-at B o a.m./qo,m. by Sri Kmqhan Lal chh Court, \6 f)
gLy fl C Saxcua \dvec=dec ™
/Lucxnow Bench, Lucknow. I have satisfied myself by
. examing the deponent that he understands the contents
\.35\'\" i TN "
/ \\/”:‘\\Q\ of this Affidavit which have beea read out to him

Zid
L4 “' |
O . M’\tv@%
N D, AHUJAM
QATH COMM IS SLOMER
tigh Court Lucknow Hench Loskaew
o . 2D
» < T (S~ BT >
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IN THE CENIRAL ADMINISIRATIVE TRIBUNAL
CIRCUIL BENCH, LUCKNOW
T.A.NO., 1024 OF 1987(T)

ERISHAN LAL e ¢ e oo EEPLICANT X3
Versus
Union of India & Others ... eoe Regpondentg,

ANNEXURE N0, § I

No.A=12021/65/82=Est.II(RC)
Filmg Divigion
Ministry of Information & Broadcasting
Governuent of Indias

24=Dr.G.Deghmukh Marg,Bombay-2€
Dated the 10th April, 1984.

ORDER

The following transfers/eppoinments are hereby

. ordereds

S.No. Name and Designation - Transfer/appointment

of officials,

s Shri Zahirul Hasan, Transferred to Hew Delhi and
Permanent Lower Division= appointed as Upper Divigion=
Clerk, Filmg Division, Clerk on regular basis from
Lucknoy. the date he reports for duty

t0 the Administrative-
Officer, Filmg Division,
New Delhi,

2e Shri Se.Anamalai Ngyanar, Transferred and appointed as
Permanent Lower Divisgion- Upper Divigsion Clerk on
Clerk, Filwms Division, regular basis from the date '
Madras. he reports for duty to the

Branch Manager, Films Divn,
Madurai,

Se Shri D.Padmanabhan, Reverted tc the post of Lower-
Officizting Upper- Divigion Clerk from the date
Division Clerk( on- Shri S.Anamalai Maynar reports |
ad hoc basis), Films= for duty as Upper Division=
Division, Madurai. . Clerk and transferred to j

Brancnh Cffice= Madras. i

4. Shri K,Paneer Selvam, Appointed as Upper Divigion=
gfficlatlng Upper Divn, Clerk on regular basis in the
u}erk( on ad hoc basig), came office with effect
Pilms Division, Madurai, from 24-2-1984.

TRUE CO 'y
ATTESTLED

]

QR.C. Soxene

JAdvocate, Sigh Coust
$-3665, Rajajipurarn, Lucknow




As~Y 5, S8hri Krishan Lal,
Permanent Lower Divisgion=-
Clerk, Filwms Division,
Lucknowe.

6e Shri Y.Koteshwara R=o,
Officiating Lower Divigion=
Clerk, Films Division,
Vijaywadae

T. Shri M.,B.Dangre,
Permanent Liower Divn.-
Clerk, Films Division-
Nagpur.

Appointed as Upper Division-
Clerk on regular basis from
the date he takes over charge
in sthe same office,

%4

Appointed as Upper Division-
Clerk on regular basig in the
game office from the date he
takes over charge,

Appointed as Upper Division=
Clerk on regular hasis from
the date he takes over charge
in the same office,

20 S/Shri Zehirul Hasan, S.Anamelai Nayanar, K=
Paneer Selvam, Krishan Lal, Y.KoteshwararRao and
M.Bs.Dangre will be on probation for a period of two-
years X from th& date of their regular appcintment
to the post of Upper Division Clerk., The protationary
period may be extended at the digcretion of the

appointing authority.

. It is certified that the transfers of the
officiels mentioned sbove are in the public interest,
< Sanction is also accorded to the concerned as
afniggible under the rulese.
| Sdéf o
('.L{ ePoe PARMAR )
Agsistant Adminigtrative Officer
for Administrative Officer
Copy to:

l. All the Officials mentioned ghove,
2o Distribution Wing,

5+ The Branch Msnager, Films Division, Luckuow, Madras,
Madurai, Vijaywada and Nagpur,

4. Pergonal files of the officisls,
\\i} 5. Confidential files of the officials

6. Cogting Section.
: N 7. Vigilance Section.
)njﬁgh\ 8. Office Order Book,
\ Iy TRUE COPY

**ATTESTLU

Q2

R.C Carene

Advocate, gk Court
E-3665, Ra
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL CIRCUIT BENCH

e ONER LUCKNOW
<

T.,A. NO, 1024 of 1987 (T)
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SeiRer~g COUNTER AFFIDAVIT TO THE
SUPPLEMENTARY AFFIDAVIT
FILED BY THEPPETITIONER

KriShan Lal eeov PETITIONER.
VERSUS

Union of Indig and others eee RESPONDANTS,

I, Madhava Rao, aged about 35 years, son of

B. Polaiah Branch Manager rilms Division Government of

India Ministry of Information and Broadcasting Lucknow

do hereby solemnly affirm and state on oath as under :=-

‘ 1. That the deponent is the Branch Manager films
Division Government of India Ministry of Information
and Broadcasting Lucknow as such he is fully acquianted
with the facts of the case. The contents of supple-
mentary affidavit filed by the petitioner have been
read over and explained to the deponent and its para=-

;4;2 ' 5¥K wise reply is as follows :

That the contents of para 1 of the supplementary

affidavit need no comments.,

That with respect to the contents of paras 2 and
3 of the supplementary affidavit it is submitted that

on 24.2,1984 the departmental promotion committee met
.../2.




to consider illigibility of Lower Division Clerk
for promotion to the post of Upper Division Clerk
the departmental promotion committee recommended
the petitioner as fit for promotion and accordingly
an order dated 10.4.1984 was issued promoting the

petitioner on the post of Upper Division Clerk on

regular basis from the date he takes over charge.
The petitioner took charge of the post of Upper

Division Clerk on 17.4.1984 ( fore noon ).

4, That the contents of para 4 of the supplementary |

affidavit need no comments,

Se That with respect to the contents of para 5 of
the supplementary affidavit it is submitted that 6
officials mentioned by the petitioner were promoted
to the post of Upper Division Clerk on regular basis
by the order dated 28.,11.1981 as they were found fit

for promotion by the duly constituted departmental
promotlon committee where as the petitioner was not

found fit by the said departmental promotion committee.

6. That with respect to the contents of para 6 of

the supplementary affidavit it is submitted that since

the petitioner was not found fit for promotion by the

departmental promotion committee which met on 27th

October 1980 and 3.11.1980 he is not entitled for the

benefits with effect from the 28,11,1981 as alleged
AL in g this para. The petitioner was promoted by an
order dated 10.4,1984 and he is getting his pay and
salary of the said post since the date of Joining

‘7;Q;¥;¢41 1.e. 17.4.1984. The petitioner is not entitle for

)7

the arrears of pay for the pay from the 28.11.1981

:;f?zé/”ff/ see/3,

4
a (/L [,{fi
—
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to 16.4,1984 as alleged in this para.

Lucknow, | Qc
Dated: March ¢ (. ,1990. Deponent,

VERIFICATION
I the above named deponent do hereby verify that
the contents of paras 1 to 6 of this affidavit are true
to my knowledge on the basis of records maintained in
the office.

Signed and verified this on &4 th day of March

1990 at Lucknow.

/ /,
Deponent.

I identify the deponent who has signed before
me and personally known to me.

N\
p

{ y
( Mohan Lal )
Clerk
To Srhi U.K. Dhaon Adwocate.
Solemnly affirmed before me on2¢& 5 9e¢ atie-Jo a.me/petits
by Sri Madhava Rao, the deponent who is identified by
shri Mohan Lal, Clerk to Shri U.K. Dhaon, Advocate High
Court, Allahabad,
I have satisfied myself by examining tine deponent that

he understands the contents of this affidavit which hgve

been read over and explained by me.

LUCKNOW
“JW“Q&EUJ.Z:___ o
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